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 Clauses  2  and  3  and
 were  aded  to  the  Bill.
 Clause  1,  the  Enacting  Formula  and
 the  Tifle  were  also  added  to  the  Bill.
 SHRI  C.  M.  POONACHA  :  I  bcg

 to  move:
 “That  the  Bill  be  passed.”

 MR.  SPEAKER  :  The  question  is  :
 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 the  Schedule

 7.6  os.
 “DEMANDS  FOR  GRANTS  (ON
 ACCOUNT)  HARYANA,  1968-69;
 AND  DEMANDS  FOR  SUPPLEMEN-
 TARY  GRANTS  (HARYANA),

 1967-68
 MR.  SPEAKER  :  Now,  we  will  take

 up  the  Demands  for  Haryana.  It  was
 decided  in  the  Business  Advisory  Com-
 mittee  that  this  will  be  passed  without
 discussion.  Anyway  the  Budget  will
 come  before  the  House  later.  This  is
 onty  vote  on  account.  Therefore,  may
 I  put  it  to  the  vote  of  the  House
 straightaway.

 SOME  HON.  MEMBERS:  No,  Sir.
 We  want  to  discuss  it.

 DeMAND  No.  1—Land  Revenue
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  2,4,l50  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Land
 Revenue.”

 DEMAND  No.  2—Sta‘e  Excise  Duties
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  mot  _  exceeding

 Rs.  2,38,960  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of

 D.G.  and  DS.G.
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 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  ‘1969,  in  respect  of  State  Excise
 Duties.’  oo

 DEMAND  No.  3—Taxes  on  Vehicles
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  _  exceeding
 Rs.  72,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towerds  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Taxes  on
 Vehicles.”

 Demand  No.  4—Sales  Tax
 MR.  SPEAKER  Motion  moved

 “That  a  sum_  not
 Rs.  7,39,550  be  granted  to  the  Presi
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  dufing
 the  year  ending  on  the  ३]8  day  of
 March,  1969,  in  respect  of  Sales  Tax.”

 DEMAND  No.  5—Other  Taxes  and  Duties

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  “not  exceeding
 Rs.  5,37,300  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3Ist  day  of
 March,  1969,  in  respect  of  Other  Taxes
 and  Duties.”

 DEMAND  No.  6—Stamps

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  ‘not  exceeding
 Rs.  97,830  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969  in  respect  of  Stamps

 *Moved  into  the  recommendation  of  the  President.
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 DEMAND  No.  7—Registration  Fees

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum_  not_  exceeding
 Rs.  1,400  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Registration
 Fees.”
 DEMAND  No.  8—Parliament,  State/

 Union  Territory  Legislatures
 MR.  SPEAKER  Motion  moved
 ‘That  a  sum_  not_  exceeding

 Rs.  6,66,270  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towerds  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Parliament.
 State/Union  Territory  Legislatures.”
 DEMAND  No.  9—General  Administration

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  exceeding

 Rs.  64,16,940  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  General  Ad-
 ministration.”

 DEMAND  No.  0—Administration  of
 Justice

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  _  exceeding
 Rs,  10,25,000,  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Administra-
 tion  of  Justice.”

 DEMAND  No,  !—Jails
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not_  exceeding

 Rs.  13,82,700  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towerds  defraying  the  charges  during
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 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Jails.”

 DEMAND  No.  2—Police
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum_  not  _  exceeding

 Rs.  1,58,65,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  969,  in  respect  of  Police.”
 DEMAND  No.  3—Supplies  and  Dis-

 posals
 MR.  SPEAKER  :  Motion  moved  ;

 “That  a  sum_  not  -  exceeding
 Rs.  89,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towerds  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  969  in  respect  of  Supplies  and
 Disposals.”

 DrMAND  No.  4—Miscellaneous
 Departments

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not_  exceeding
 Rs.  6,25,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towerds  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  969,  in  respect  of  Miscellaneous
 Departments.”

 DeMaAND  No.  5—Scientific
 Departments

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs,  25,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Scientific
 Departments.”

 DEMAND  No.  6—Education
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  _  not  _  exceeding

 Rs.  4,16,80,580  be  granted  to  the  Presi-
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 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Education.  ”

 DeMAND  No.  7—Medicas

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  excecding
 Rs.  74,82,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for

 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  969,  in  respect  of  Medical.”

 DEMAND  No.  8—Public  Health

 "MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  72,79,I50  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3Ist  day  of
 March,  1969,  in  respect  of  Public
 Health.”

 DEMAND  No.  9—Agriculture
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  —_—  exceeding
 Rs.  1,30,00,000.  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for

 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Agriculture.”
 Demand  No.  20—Animal  Husbandry

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  _  exceeding
 Rs.  45,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for

 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Animal
 Husbandry.”

 DEMAND  No.  2i—Co-operation
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  7०  exceeding

 ‘Rs.  18,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
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 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Co-opera-
 tion.”

 DEMAND  No,  22—Industries

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum_  not  -  exceeding

 Rs.  40,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towerds  defraying  the  charges  during
 the  year  ending  on  the  38  day  of
 March,  1969,  in  respect  of  Industries.”
 DEMAND  No.  23—Community  Develop-
 ment  Projects  National  Extension  and

 and  Local  Development  Works

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum_  not  _  exceeding

 Rs.  50,20,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3list  day  of
 March,  1969,  in  respect  of  Community
 Development  Projects  National  Exten-
 sion  and  Local  Development  Works.”

 DEMAND  No.  24—Labour  and  Employ-
 ment

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  exceeding

 Rs.  39,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Labour  and
 Employment.”
 DEMAND  No.  25—Miscellaneous,  Social

 and  Developmental  Organisations

 MR.  SPEAKER  :  Motion  moved  ;

 “That  a  sum  not  exceeding
 Rs.  7,95,600  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towerds  defraying  the  charges  during
 the  year  ending  on  the  3Ist  day  of
 March,  1969,  in  respect  of  Miscellane-
 ous,  Social  and  Developmental  Organi-
 sations.”
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 DEMAND  No.  26—Multipurpose  River
 Schemes

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  1,33,16,140°  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  sowards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Multipur-
 pose  River  Schemes.”

 DEMAND  No.  27—Irrigation,  Navigation,
 Embankment  and  Drainage  Works
 (Commercial)  and  Irrigation,  Naviga-
 tion,  Embankment  and  Drainage  Works

 (Non-Commercial)

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  90,83,900  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Irrigation,
 Navigation,  Embankment  and  Drainage
 Works  (Commercial)  and  _  Irrigation,
 Navigation,  Embankment  and  Drainage
 Works  (-न
 DEMAND  No,  28—Charges  on  Irrigction

 Establishment
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  _  exceeding
 Rs.  39,75,i00  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Charges  on
 Irrigation  Establishment.”

 DEMAND  No,  29—Public  Works
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  51,03,400  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Public
 Works.”

 20,  968  DG.  and  DGS.  954
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 DeMaND  No.  30—Charges  on  Buildings
 and  Roads  Establishment

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  _  exceeding

 Rs.  18,44,300  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  fer
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3Ist  day  of
 March,  1969,  in  respect  of  Charges  on
 Building  and  Roads  Establishment.”
 DeMaND  No.  32—Roads  and  Water

 Transport  Scheme
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  exceeding

 Rs.  1,40,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Roads  and
 Water  Transport  Schemes.”

 DEMAND  No,  33—Famine  Relief
 “MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  10,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Famine
 Relief.”

 DreMaND  No.  34—Pension  and  Other
 Retirement  Benefits

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not.  cxceeding
 Rs.  23,98,500  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3Ist  day  of
 March,  1969,  in  respect  of  Pension  and
 other  Retirement  Benefits.”

 DrMAND  Ne,  35—Privy  Purses  and
 Allowances  of  Indian  Rulers

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum_  not  exceeding
 Rs.  12,620  be  granted  to  the  Presi-
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 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Privy  Purses
 and  Allowances  of  Indian  Rulers.”

 Demand  No.  36—Stationery  and
 Printing

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum_  not  _  exceeding
 Rs.  1,61,900  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  i969,  in  respect  of  Stationery
 and  Printing.”

 DEMAND  No,  37—Forest
 MR.  SPEAKER  ;  Motion  moved  ;
 “That  a  sum  _  not  _  exceeding

 Rs,  /22,81,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Forest.”

 DeManpD  No.  38—Miscellaneous
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  _—  exceeding

 Rs.  54,99,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  31st  day  of
 March,  1969,  in  respect  of  Miscellane-
 ous.”

 Demand  No.  39—Other  Miscellaneous
 Compensation  and  Assignments

 MR.  SPEAKER  :  Motion  moved  ;
 “That  a  sum  not  _  exceeding

 Rs.  25,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  969,  in  respect  of  Other  Miscel-
 laneous  Compensation  and  Assign-
 ments.”

 2.6.  and  DS.G.  PHALGUNA  30,  889  (SAKA)  D.G.  and  DSG.  956
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 40—Pre-Partition  Pay-
 ments

 DEMAND  No.

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  1,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during:
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Pre-Partition:
 Payments.”

 DeManpD  No.  4l—Expenditure  connect-
 ed  with  National  Emergency

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  1,10,660,  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  969,  in  respect  of  Expenditure:
 connected  with  National  Emergency.”

 DEMAND  No.  42—Capital  Outlay  on
 Schemes  of  Agricultural  Improvement

 Gnd  Research

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  _  exceeding:
 Rs.  9,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Capital  Out-
 lay  on  Schemes  of  Agricultural  Improve-
 ment  and  Research.”

 DEMAND  No.  43—Capital  Outlay  on
 Industrial  and  Economic  Development

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  _—  exceeding
 Rs.  40,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3Ist  day  of
 March,  1969,  in  respect  of  Capital  Out-
 lay  on  Industrial  and  Economic  Deve-
 lopment.”
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 Demanp  No.  44—Capital  Outlay  on
 Multipurpose  River  Schemes

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs,  2,47,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for

 or  towards  defraying  the  charges  during
 the  year  cnding  on  the  3lIst  day  of
 March,  969,  in  respect  of  Capital  Out-
 Jay  on  Multipurpose  River  Schemes,  ४

 Demand  No.  45—Capital  Outlay  on
 Irrigation,  Navigation,  Embankment  and

 Drainage  Works  (Commercial)

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  Not.  exceeding
 Rs.  87,95,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana.  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  969,  in  respect  of  Capital  Out-
 lay  on  Irrigation,  Navigation,  Embank-
 ment  and  Drainage  Works  (Commer-
 cial).”

 DEMAND  No.  46—Capital  Outlay  on
 Public  Works

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum_  not  _  exceeding
 Rs.  2,11,51,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated)  Fund  of
 the  State  of  Haryana,  on  account,  for

 -or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Capital  Out-
 lay  on  Public  Works.”

 ‘DEMAND  No.  47—Capital  Outlay  on
 Road  and  Water  Transport  Scheme

 MR.  SPEAKER  :  Motion  moved  ;

 “Phat  a  sum  70  exceeding
 Rs.  11,05,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  969,  in  respect  of  Capital  Out-
 lay  on  Road  and  Water  Transport
 “Scheme.”
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 DEMAND  No.  48—Payment  of  Commut-
 ed  Value  of  Pensions

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  _  not  _  exceeding

 Rs,  30,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Payment  of
 Commuted  Value  of  Pensions.”

 DEMAND  No.  49—Capital  Outlay  on
 Schemes  of  Government  Trading

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  6,44,26,370  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  ८
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969.  in  respect  of  Capital  Out-
 lay  on  Schemes  of  Government
 Trading.”

 DEMAND  No,  50—Loans  to  Local
 Funds—Private  Parties  and  Loans  to

 Government  Servants
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum_  not  exceeding
 Rs.  5,85,20,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  +1969,  in  respect  of  Loans  to
 Local  Funds—Private  Parties  and  Loans
 to  Government  Servants.”

 [Demands  for  Supplementary  Grants]

 MR.  SPEAKER  :  Motion  moved  ;

 DeMaNnD  No.  —  Py  Revenue

 “That  a  supplementary  sum  not  ex-
 ceeding  Rs.  6,95,700  be  granted  to  the
 President  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3|st
 day  of  March,  1968,  in  respect  of
 Land  Revenue.”
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 DEMAND  No.  !—Jails

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  supplementary  sum  not  ex-

 ceeding  Rs.  2,43,660  be  granted  to  the
 President  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3]st
 day  of  March,  1968,  in  respect  of
 Jails.”

 DEMAND  No.  !2—Police
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  supplementary  sum  not  ex-

 ceeding  Rs.  33,09,800  be  granted  to  the
 President  owt  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3]st
 day  of  March,  1968,  in  respect  of
 Potice.”

 DEMAND  No  6—Education
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  supplementary  sum  not  ex-

 ceeding  Rs.  17,34,170,  be  granted  to  the
 President  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3lst
 day  of  March,  1968,  in  respect  of
 Education.”

 DEMAND  No.  32—Road  and  Water
 Transport

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  supplementary  sum  not  ex-

 ceeding  Rs.  20,00,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 ‘charges  which  will  come  in  course  of
 Payment  during  the  year  ending  the  3!st
 day  of  March,  1968,  in  respect  of
 Road  and  Water  Transport.”
 DEMAND  No.  43—Agricultural  Improve- ment  and  Research

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  supplementary  sum  not  ex-

 ‘Sceeding  Rs.  8,00,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
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 payment  during  the  year  ending  the  3lst
 day  of  March,  1968,  in  respect  of
 Agricultural  Improvement  and  Re-
 search.”

 DEMAND  No.  44—Industrial  and  Econo-
 mic  Development

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  supplementary  sum  not  ex-

 ceeding  Rs.  83,22,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3!st
 day  of  March,  1968.  in  respect  of
 Industrial  and  Economic  Development.”
 DeMAND  No.  50—Payments  of  Com-

 muted  Value  of  Pensions
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  supplementary  sum  not  ex-

 ceeding  Rs.  31,200  be  granted  to”  the
 President  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3ist
 day  of  March,  1968,  in  respect  of
 Payments  of  Commuted  Value  ot
 Pensions.”

 MR.  SPEAKER  :  There  are  some  cut
 motions.  As  Mr.  Abraham  moving  his
 cut  Motions  ?

 SHRI  K.  M.  ABRAHAM  §  (Kotta-
 yam)  :  Yes,  Sir,  I  beg  to  move  ;

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  General  Adminis-
 tration  be  reduced  to  Re.  I.

 {Failure  to  implement  land  reforms
 and  distribute  land  to  actual  tiller  and
 landless  labourers()].

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  General  Adminis-
 tration  be  reduced  to  Re.  1

 [Failure  to  reduce  tax  burden  of  the
 poor  people  (2)].

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  General  Adminis-
 tration  be  reduced  by  Rs.  100,

 [Need  for  reduction  in  the  posts  of
 high  officials  in  all  the  Revenue  Depart-
 ments  (3)].
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 That  the  Demand  for  Grant  on  Ac-

 count  under  the  Head  Police  be  reduced
 by  Rs,  100.

 [Failure  to  hold  judicial  enquiry  into
 the  police  firing  and  lathi  charges  on  5th

 oa
 968  at  Indri,  Karnal  District.

 k

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Police  be  reduced
 by  Rs,  100.

 [Corruption  among  Police  officials  al
 Karnal  District.  (5)].

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Police  be  reduced
 by  Rs,  000.

 (Severe  beating  of  certain  lawyers
 and  other  citizens,  in  police  lock  up  at
 Indri,  Karnal  District  on  Sth  March,
 968  by  the  local  police.  (6)].

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Police  be  reduced
 by  Rs,  100,

 [Failure  to  suspend  officials  connected
 with  repressive  measures  on  the  people
 of  Indri,  Karnal  District,  (7)].

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Education  be  re-
 duced  by  Rs.  100.

 [High  cost  of  education  in  Primary
 and  Secondary  Schools  in  Haryana
 State.(  8)).

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Labour  and  Em-
 ployment  be  reduced  to  Re.  de

 [Failure  to  settle  the  demands  of
 dearness  allowance  and  bonus  for  the
 road  transport  workers  resulting  in  token
 Strikes  on  the  40  th  January,  8th  and
 9th  February,  1968.  (9)].

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Labour  and  Em-
 ployment  be  reduced  to  Re.  I.

 [Arrest  and  suspension  of  35  leading
 Trade  Union  workers  of  Haryana  Road
 Transport  during  negotiations  with  Gov-
 ernment  officials.]
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 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Multi
 River  Schemes  be  reduced  by  Rs.  100.

 [Malpractices  in  Haryana  State  Elec-
 tricity  Board  by  officials  waile  giving
 new  electricity  connections  for  tube  wells
 and  other  purposes,  (11)).

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Multipurpose
 River  Schemes  be  reduced  by  Rs.  100.

 [Failure  to  concedg  to  the  demands  of
 the  people  of  Indri,  Karnal  District  re-
 lating  to  electricity  department.  (12)h

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Muktipurpose
 River  Scheme  be  reduced  by  Rs.  100.

 [Inadequate  supply  of  electricity  to
 peasants  leading  to  incunvenience  and
 loss  of  production,  (13)).

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Multipurpose
 River  Schemes  be  reduced  by  Rs.  100.

 (High  rate  of  electricity  resulting  in
 inability  of  the  poor  peasants  to  use
 it  fully.  (14)).

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  MHecad  Irrigation
 (Works)  be  reduced  by  Rs.  100.

 [Failure  of  the  irrigation  officials  to
 close  the  gates  of  sub-canals  at  Karnal
 District  in  time  leading  to  flooding  of
 the  fields  and  loss  of  food  production.
 (15)}.

 That  the  Demand  for  Grant  on  Ac-
 coum  under  the  Head  Irrigation
 (Works)  be  reduced  by  Rs.  100,

 [Need  to  abolish  betterment
 (16).

 MR.  SPEAKER:  The  cut  motions
 are  also  before  the  House.

 att  मधु  लिये  :  (मुंगेर)  :  मेंने  कई  दिन

 पहले  यह  सवाल  उठाया  था  कि  इस  वक्‍त  तीन
 राज्यों  में  राष्ट्रपति  शासन  है  और  करीब
 करीब  ते  रह  चौदह  करोड  लोगों  का  भविष्य
 हम  लोग  बिना  बहस  किए  या  दो  तीन  घंटे
 तक  बहस  करने  के  बाद  निश्चित  करने  जा

 रहें  हें  -  मे ंजानना  चाहता  हूं  कि इस  तरह  का

 1962.

 levy.
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 बजट  पास  करने  के  पहले  क्‍या  सरकार  इस
 सदन  को  कोई  कमेटी  बनाएगी  जो  पहले
 इस  बजट  पर  विचार  करके  अपनी  रपट  सदन
 के  सामने  प्रस्तुत  करेगी  ?  उसके  बाद  दो  घंटे
 या  तीन  घंटे  या  बिना  बहस  के  जो  भी  आपको
 करना  हो  करें

 MR,  SPEAKER :  It  will  mean  that  a
 discussion  will  start.

 SHRI  RANDHIR  SINGH  (Rohtak):
 Why  without  discussion,  Sir  ?

 att  साधु  लिमये  :  बहस  नहीं  कर  रहा  हूं  में
 सिध्दान्त  की  बात  आपके  सामने  रख  रहा  हूं

 MR,  SPEAKER:  After  all  the
 Budget  will  come  before  us.

 ft  wa  fora  :  बजट  पर  बहस  कहां
 हो  रही  हे  ?

 MR.  SPEAKER  :  By  whatever  name
 you  may  call,  people  are  getting  up.  It
 will  start  discussion.  It  is  not  budget
 that  is  before  us,

 श्री  सघु  लिमये  :  इसका  फैसला  कब  होगा  ?
 उत्तर  भारत  में  प्रान्तीय  स्वायत्ता  खत्म

 हो  गई  हूं  7  यहां  तो  केन्द्र मुखी  शासन  कायम  हो
 गया  हैं  |

 MR.  SPEAKER  :  You  may  take  some
 other  occasion.

 et  aq  लिये  :  कौन-सा  असवर  आगे
 मिलने  वाला  हूँ  ?  जो  बिल  पास  किया  है
 आपने  हरियाणा  के  बारे  में  उस  में  एक
 कंसलटेटिव  कमेटी  की  चर्चा  हूँ  ।

 MR.  SPEAKER:  You  have  asked
 about  the  Committee.  That  is  important.
 Let  us  hear  from  the  Government  also.
 We  have  already  a  small  Committee.

 श्री  मधु  लिमये  :  जो  कमेटी  बनी  हू  वह अलग
 काम  के  लिये  हूँ  |  वह  तो  कानून-शासन  के
 लिए  है

 MR.  SPEAKER  :  I  know.  I  am  my-
 self  saying  that.  But  in  the  Business  Ad-
 visory  Committee  it  was  decided  that
 this  Vote  on  Account  shall  be  passed
 withow:  discussion  and  we  will  take  up
 the  main  Budget  later  on.  But  the  point
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 raised  is  whether  a  Ccmmittes  will  be
 appointed  to  scrutinise  the  Budget.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNI-
 CATIONS  (DR.  RAM  SUBHAG
 SINGH)  :  Sir,  it  ts  difficult  to  have  a
 Committee  to  go  into  various  budgets
 because  the  budget  itself  is  passed  by
 the  House.  There  is  already  a  sma!!
 Committee  consisting  of  Members  of
 both  Houses  and  that  may  look  into  it.

 श्री  मधु  लिये  :  बजट  क्‍या  आपने  उस
 कमेटी  के  सामने  रखा  था  ?

 DR.  RAM  SUBHAG  SINGH  :  But
 the  entire  matter  has  been  gone  through
 by  that  Committee.  But  we  are  not
 able  to  have  any  other  separate  Com-
 mittee,

 MR.  SPEAKER  :  The  point  is,
 whether  it  was  placed  before  the  Com
 Mittee.

 DR.  RAM  SUBHAG  SINGH:  No,
 Sir,

 aft  मधु  लिये  :  वह  कमेटी  विधेयक  बनाने
 के  बारे  में  है  1  में  बजट  के  बारे  में  पूछ  रहा  हूं  ।
 क्या  इस  बजट  को  उस  कमेटी  के  सामने
 रखा  गया  था  ?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA)  :
 It  is  true  that  the  Committee  that  was
 formed  for  Haryana  looks  after  ६
 Presidential  Act.  It  is  clarified  in  one
 of  the  Committee  meetings  that  all  the
 matters  which  are  not  connected  with
 the  Presidential  Order  and  other  things
 can  be  brought  forward  in  that  com-
 mittee  and  they  can  be  discussed  there.

 श्री  मधु  लिये  :  लेकिन  उस  में  बजट
 की  चर्चा  नहीं  हुई  ।

 SHRI  VIDYA  CHARAN  SHUKLA  :
 As  the  Minister  for  Parliamentary  Af-
 fairs  has  clarified,  this  budget  has  not
 gone  before  that.  We  are  having  other
 opportunities  for  discussion.  So  far  as
 other  matters  are  concerned,  they  could
 be  discussed  in  the  Committee  already
 existing  for  Haryana.  Hon.  Members
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 myay  request  for  the  convening  of  the
 next  meeting  of  the  committee.  If
 Members  want,  a  meeting  can  be  called
 very  quickly  also,

 MR,  SPEAKER  :  Will  the  Comittee
 meet  before  the  Vote-on-Account  ?
 Would  it  be  possible  ?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 We  will  consider  that,  Sir.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  C.  PANT)  :  So  far  as  the
 framing  of  the  budget  is  concerned.  it
 is  not  for  the  Committee  to  frame  the
 budget.  The  budget  has  been  framed
 by  the  Governor  there  and  the  Adminis-
 tration  in  consultation  with  the  Govern-
 ment.  And  now,  this  is  a  Vote-on-Ac-
 count  for  the  next  four  months.  So  far
 as  the  other  matters  are  concerned,  we
 hope  that  before  the  time  is  over  there
 will  be  no  need  to  come  with  a  full
 budget.  It  is  merely  a  Vote-on-Account
 and  therefore,  there  is  no  real  need  to
 discuss  the  budget  later  on.  We  hope
 it  will  not  arise.  We  hope  it  will  not
 be  necessary  to  come  before  the  House
 again  and  say  that  it  is  necessary  to  take
 another  Vote-on-Account  or  come  with
 the  budget.  That  is  the  position  so  far
 as  Haryana  is  concerned.

 श्री  मु  लिमये  :  लेकिन  हरियाणा  के
 अलावा  पश्चिमी  बंगाल  और  उत्तर  प्रदेश
 भो  हैं  ।  हमें  सिद्धान्त  के  बारे  मे  अपना  दिमाग
 बना  लेना  चाहिए।  पश्चिमी  बंगाल  का  मामला
 न  जाने  कब्र  तक  चलेगा  शायद  वह  दिसम्बर
 तक  चलेगा,  जव  कि  नई  विधान  सभा  आयेगी  ।

 यह  सरकार  विहार  में  भी  यही  करने  जा  रही
 है।

 श्री  अबदुल  गनो  डार  (गुड़गांव)  :  स्पीकर

 साहब,  हरियाणा  के  लिए  जो  क4टी  बनी  हुई
 है,  मेरे  दिल  में  उस  के  लिए  बड़ी  इज्जत  हैं
 और  सरकार  के  लिए  भो  बड़ी  इज्जत  हैं  ।

 हरियाणा  बिल्कुल  छोटा  सा  सूबा  हँ  |  यहां  पर
 उस  को  नौ  मेम्बर  रिप्रेजेंट  करते  हैं  ।  सवाल
 यह  हूँ  कि  सरकार  को  तरफ  से  हरियाणा  के

 लिए  जो  डिमांड डी  रखी  गई  हे,  क्या  वे  हरियाणा
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 को  मौजूदा  मुश्किलात  को  दूर  कर  पायेगी  ?
 आपको  याद  होगा  कि  पोछे  जब  बरसात

 हुई  थी  और  फ्लडज़  आए  थे,  तो  सब  से  ज्यादा

 नुक्सान'  गुड़गांव,  रोहतक  और  करनाल
 का  हुआ  था  |  सरकार  की  तरफ  से  हरियाणा
 को  काफ़ी  रुपया  नहीं  दिय।  जा  रहा  है  ।  इस
 लिए  हमें  इन  डिमांड  को  |  सका  करने  का
 मौका  मिलना  चाहिए,  ताक  ह्म  इस  हाउस
 को  मदद  से  गाते  फेंट  के  ज़रिये  4  'नो  शराब  ताज
 को  हल  करा  सकें  |  हज़ारों  छोटो  सौ
 कनसंल्टेटिव  कमेटी  बनाई  गई  हूँ,  उस  में
 इस  बजट  को  नहीं  लाया  गया  और  वहां
 इस  पर  डिडक्शन  नहीं  हुआ  |  इस  बात  का
 लोक।  नहीं  दिया  गया  कि  हरियाणा  के  सब
 रिश्रेजेन्टेटिब्ज  अपनी  अपनी  मुश्किलात  को
 कमेटी  के  सामने  रखें  और  कहें  कि  उन  के

 डिर्ट्रिक्ट्स  के  लिए  इतनों  रकम  मंजूर  को
 जाये  ।  मेरो  मु अदि बना  दरख्वास्त  यह  है  कि
 आप  हम  को  यह  मौका  दीजिए  कि  हम  यहां  पर
 अपनी  बात  कह  सकें  और  सरकार  इस  बात  पर
 विचार  कर  सके  कि  हज़ारों  मांग  सहो  हैँ  या
 नहीं,  उस  में  कोई  वजन  हूँ  या  नहीं  ।
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 SHRI  RANDHIR  SINGH  (Robh-
 tak)  ;  I  want  to  have  one  information
 from  the  Hon,  Minister.  My  submis-
 sion  is  this,  We  are  not  getting  our  duc
 from  the  Centre.  Whatever  was  allot-
 ted  to  us  has  since  been  closed  down.
 We  are  not  getting  anything  from  the
 Centre  for  Agriculture,  Animal  Husban-
 dry  or  other  projects.  So  far  as  budget
 is  concerned  we  want  to  say  something
 since  elections  are  to  take  place  and

 We  want  to  say  something  to
 the  people.  But  we  are  not  being
 to  the  people.  But  we  are  not  being
 cared  not  only  by  the  Congress  parties.
 but  all  the  parties  put  together.  All  the
 parties,  without  asking  for  representa-
 tion  for  Haryana  have  collided  and  cons-
 pired  to  gag  us.  Excuse  me  for  using
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 these  very  strong  words.  I  submit  that
 we  should  have  been  taken  into  confi-
 dence  and  our  advice  should  have  been
 sought,  Now,  everything  is  being  done
 without  taking  us  into  confidence.  About
 Rs.  20  crores  or  so  is  involved......

 MR.  SPEAKER :  He  wants  that  there
 should  be  a  discussion.  Why  should
 he  make  speech  for  that  now  ?

 SHRI  RANDHIR  CINGH  :  There  is
 no  Haryana  Assembly  now,  and  Parlia-
 ment  is  the  Haryana  Assembly  now  and
 you  are  the  Haryana  Speaker  also

 MR.  SPEAKER:  I  am  the  Haryana
 Speaker  also.  So,  I  shall  give  him  a
 chance  when  the  discussion  takes  place.

 SHRI  RANDHIR  SINGH  :  What  is
 happening  has  very  much  pained  me.
 We  wanted  to  say  something  on  agricul-.
 tural  development,  animal  husbandry
 ctc.  but  we  are  losing  that  opportunity

 MR.  SPEAKER:  The  hon.  Minister
 says  that  this  is  only  a  vote  on  account,
 and  there  may  be  no  need  to  bring  all
 this  before  the  House.

 श्री  रणधीर  सिह  :  हम  यहां  पर  किसानों
 की  नुमायंदगी  करते  हें,  लेकिन  हम  उन  के
 लिए  कुछ  नहीं  कर  सकते  है  1

 श्री  श्री चन्दर  गोयल  :  (चण्डीगढ़  )  :  अध्यक्ष
 महोदय,  में  भी  उस  स्थान  का  रहने  वाला  हूं
 जो  हरियाणा  की  राजधानी  हैँ  ।

 MR,  SPEAKER  :  Whether  discussion
 is  necessary  or  not  is  the  only  point  be-
 fore  us

 श्री  श्रीचन्द  गोयल  :  जहां  तक  कनसल्टेटिव
 क्रमेटी  का  प्रश्न  है,  पता  नहीं,  सरकार  ने
 किस  विचार  से  वह  कमेटी  बना  दी  हू  ।  उस  में
 किन  लोगों  को  रखा  जाये,  इस  बारे  में  भी  मेरी
 शिकायत  हैँ  1  हम  उम्मीद  करते  थे  कि  चूंकि
 हरियाणा  एक  बैकवर्ड  सूबा  है,  इस  लिए  उस  को
 डेवेलपमेंट  प्लान्ट  का  विस्तार  कर  के  केन्द्र
 की  ओर  से  ज्यादा  पेसा  दिया  जायेगा  और
 उम्र;  की  .हालत  को  सुधारने.  के.  लिए.
 व्यवस्था  की  जायेगी  |
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 MR.  SPEAKER:  The  hon  Member
 is  going  into  details.  The  only  point
 now  is  whether  there  should  be  discus-
 sion  or  not,  and  I  shall  give  my  decision
 and  later  on  if  I  allow  it  he  can  speak.

 श्री  श्रीचन्द  गोयल  :  डेवेलपमेंट  कमेटी  या
 कमीशन  ने  जो  आंकड़े  दिये  थे,  उन  को  दृष्टि
 में  रखते  हुए  केन्द्र  को अधिक  पैसा  देना  चाहिए
 था  a  में  कहना  चाहता  हूं  कि  इस  बजट  से
 हरियाणा  के  प्रतिनिधियों  के  सामने  नहीं  रखा
 गया  है  ;  जो  लोग  हरियाणा  से  दिलचस्पी
 रखते  हे  जो  उस  से  सम्बन्धित  है,  उन  से  कोई
 परामर्श  नहीं  लिया  गया  हूँ  ।  में  समझता  हूं  कि
 हरियाणा  के  प्रतिनिधियों  को  उन  के  इस  अधिकार
 से  वंचित  करना  और  ऐसा  बजट  बनाना,
 जिस  में  केन्द्र  की ओर  से  बहुत  थोड़े  अंशदान
 का  व्यवस्था  को  गई  हूँ  और  डेवेलपमेंट
 प्लान्ट  को  बहुत  छोटा  किया  गया  है,  हरियाणा
 के  साथ  बड़ा  अन्याय  है  इस  लिये  हमें  इस
 पर  चर्चा  करने  का  मौका  मिलना  चाहिए  |

 MR.  SPEAKER  :  When  the  Business
 Advisory  Committee  decided  on  this
 matter  I  too  believed  that  the  general
 budget  of  Haryana  would  also  come  up
 before  the  House.  But  now  I  under-
 stand  that  the  general  budget  of  Har-
 yana  would  not  come  up  here  but  it
 may  go  before  the  Haryana  Assembly,
 for  by  that  time  the  election  might  be
 over  and  the  Assembly  would  have  come
 imto  existence.  Now,  Government  are
 wanting  only  a  vote  on  account  for  the
 next  three  or  four  months.  That  means
 that  the  general  budget  of  Haryana
 would  not  come  up  here  for  discussion
 and  the  Haryana  Member  would  have

 no  chance  to  say  anything  at  least  for
 the  next  four  or  five  months  to  come
 and  later  on  the  matter  may  go  before
 the  Assembly.

 I  think  that  perhaps  the  Haryana
 Members  might  speak  and  then  we  may
 pass  these  Demands  on  Account.  |
 think  that  that  will  be  a  reasonable
 thing.  Only  the  Haryana  Members
 might  speak,  if  all  the  Members  here

 agree,  and  then  we  may  pass  these
 Demands.
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 ओ  मधु  लिमये  :  मेरा  सुझाव  है  कि  इस  को
 मुल्तवी  कर  के  कमेटी  की  बैठक  बुलाई  जाये
 और  इस  बजट  को  उस  के  सामने  रखा  जाये  ।
 उसको  सहमति  या  सिफारिशें  प्राप्त  करने  के
 बाद  ही  इस  को  इस  सदन  में  चर्चा  के  लिए
 लाया  जाये  ।

 970

 DR  RAM  SUBHAG  SINGH:  I
 think  your  suggestion  is  acceptable.

 SHRI  CHINTAMANI  PANIGRAH
 (Bhubaneswar)  :  The  Business  Advisory
 Committee  had  also  suggested  that  in
 Tespect  of  those  States  where  there  is
 President’s  rule,  such  as  Haryana  etc..
 these  matters  may  go  before  those  com-
 mittees.  Therefore,  it  is  better  that  this
 budget  also  goes  before  that  committec.

 MR.  SPEAKER  :  Government  are  ex-
 pressing  their  difficulty.  The  hon,  Mem-
 ber  must  appreciate  that  also.

 SHRI  RANDHIR  SINGH  :  You  may
 call  only  the  Haryana  Members.  We
 are  so  grateful  to  you  for  allowing  us
 to  speak.

 SHRI  C.  C.  DESAI  (Sabarkantha)  :
 May  I  submit  that  it  may  not  be  restrict-
 ed  only  to  the  Members  from  Haryana
 because  we  in  the  Swatantra  Party  are
 hoping  to  have  a  majority  in  the  Har-
 yana  State,  and  so,  our  representative
 should  also  participate  in  the  discussion  ?

 MR,  SPEAKER :  I  wish  him  the  best
 of  luck.  Let  him  have  it.  But  for  the
 present,  the  other  Members  from  Har-
 yana  might  speak.

 SHRI  C,  ०  ०.  DESAI:  We  want  only
 one  speaker  from  the  Swatantra  Party.

 MR,  SPEAKER  :  That  would  mean
 taking  the  discussion  on  to  two  hours.

 Today,  there  is  a  half-an-hour  discus-
 sion  also.  Shall  we  say  that  before  we
 take  up  the  half-an-hour  discussion,  we
 should  pass  these  Demand  on  Account  ?
 Even  then  we  have  got  one  hour,  Origi-
 nally,  these  Demands  on  Account  were
 supposed  to  be  passed  without  discus-
 sion.  Anyway,  let  us  havea  discussion
 now.  Shri  Abdul  Ghani  Dar  might  ini-
 tiate  the  discussion  now.
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 है  यानी  हरियाणा  स्टेट  में  लेकिन  चूंकि  इन
 तीनों  स्टेटों  को  सेंट्रल  सरकार  इकट्ठा  नहीं
 कर  पायी  तो  उस  का  नतीजा  यह  हुआ  कि

 97]  DG.  and  DS.G.  PHALGUNA  30,  889  (SAKA)
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 AN  HON.  MEMBER :  You  are  call-
 ing  only  the  Haryana  Members  ?

 MR,  SPEAKER  :  Let  me  see.  Har-
 yana  Members  would  get  preference.  =  लाखों  आदमी  खरीफ  से  महरूम  हो  गए। We  may  give  five  minutes  for  some
 others  also.  I  am  putting  it  to  the  47.33  Hrs,
 House.  It  is  not  as  though  I  am  di
 ing  anything  [Mr,  DepuTy-SpEAKER  in  the  Chair)

 श्री  झबवुल  नौ  दार  :  स्पीकर  साहब
 जब  हरयाने  ने  जन्म  लिया  तो  हराने  का  बजट
 भी  डेफिसिट  बजट  था  मैंने  फाइनेंस  मिनिस्टर
 को  लिखा  कि  आप  इन  को  उसी  तरह  मदद
 दें  जैसे  बाकी  स्टेटों  को  देते  हैं  जहां  डेफिसिट

 होता  है  1  तो  मोरार  जी  भाई  ने  जवाब  दिया
 कि  जब  रेकमेंडेशन  आई  थी  तो  इसके  बारे  में

 नहीं  आई  थी  -  तो  मैंने  उन  को  हंस  कर  लिखा
 कि  जब  बच्चा  पैदा  ही  नहीं  हुआ  था  तो  उसके
 लिए  मदद  मांगने  का  सवाल  ही  कहां  पैदा  होता
 था  ।  हरियाणा  तो  अब  बना  है।  तो  उसको  उसी

 तरह  मदद  देनी  चाहिए  जैसे  बाकी  स्टेट्स  को
 देते  हैं  ।  इतने  में  स्पीकर  साहब,  जब  हरियाणा
 बना  ही  था  तभी  फ्लड  ने  आकर  उस  को  घेर
 लिया  और  करोड़हां  रुपये  की फसल  जो  खरीफ
 की  थी  वह  तबाह  हो  गई  ।  वह  जाया  क्‍यों

 हुई  ?  क्योंकि  हमारी  बदकिस्मती  है  कि  जब
 हम  प्लानिंग  करते  हैं  तो  हैपहैजर्ड  वे  में  करते
 हैं  और  उसको  देखते  नहीं  हैँ  मेरी  कांस्टीट्यू-
 एसी  में  तीन  ट्रेनें  थीं  गोंछी  ड्रेन,  उन्नी ना  ड्रेन
 और  गुड़गांव  कनाल  ।  बनाते  वक्‍त  किसी  ने
 ध्यान  नहीं  दिया  कि  कहां  साइफन  होना  चाहिए,
 कहां  क्या  होना  चाहिए,  पानी  का  जो  नेचुरल
 बहाव  हाउस  में  आया  यह  बन्ध  का  काम  तो
 नहीं  देगी,  किसी  ने  इसके  ऊपर  ध्यान  नहीं
 दिया:  |  नतीजा  कया  हुआ  कि  आधे  से  ज्यादा
 हिस्सा  ज़िले  का  पानी  के  नीचे  आ  गया  1  न
 सिर्फ  यह  था  बल्कि  बदकिस्मती  से  एक  प्राबलम
 ऐसी  है  जो  मिनिस्टर  के  सामने  और  सरकार  के
 सामने  है  और  वह  यह  कि  हमारा  पानी  राजस्थान
 में  जाता  है  और  जमुना  में  गिरता  है  उत्तर-
 प्रदेश  में  होते  हुये  a  बह  जो  पानी  जाता  है
 और  राजस्थान  का  पानी  एक  नदी  के  जरिए,
 लंडवा  नदी  के  जरिए  हमारे  गुड़गांव  में  आता
 LISLSS/68

 ओर  बड़ा  भारी  नुकसान  हुआ  |  जानी  लुक-
 सान  भी  हुआ  ओर  मवेशी  भी  बह  गए  ।  जब
 हम  में  पूछा  कि  इस  का  इलाज  क्‍यों  नहीं  किया
 गया  क्योंकि  उस  के  बहुत  वक्‍त  पहले  मैंने  लोकल
 आफिस से  को  और  स्टेट  आफिसस  को  लिखा
 था  कि  इस  तरह  से  जमुना  का  बंध  कमजोर  है
 और  इस  वजह  से  खादर  का  जो  एरिया  है  वह
 तबाह  हो  जायगा  ।  उझीना  ड्रेन  का  निकास
 ठीक  नहीं  है  और  जो  गोंछी  ड्रेन  है  उस  का  जहां
 पानी  गिरता  है  वहां  ऊंचा  है  और  गोंछी  ड्रेन
 नीची  है  नतीजा  कया  हुआ  कि  जमुना  का  पानी
 भी  हरियाने  के  गुड़गांव,  करनाल  और  रोहतक
 को  बर्बाद  करने  में  काफी  मददगार  साबित  हुआ
 क्योंकि  सब  पानी  जो  था  ड्रेन  का  वह  इस  तरह
 से  आता  था  कि  जिस  का  कोई  इलाज  नहीं  था।

 अब  आप  देखिए  हमारी  सरकार  ने  उस  के
 लिए  कया  रखा  है।  मैंने  अपने  आफिसर  साहबान
 से  भी  जानने  की कोशिश  की।  उन  बेचारों
 ने  कुछ  अपनी  मजबूरियां  जाहिर  कीं  कि  रुपया
 इतना  नहीं  रखा  गया  जिस  से  फ्लड  को  रोका
 जाए  यह  क॑सी  सितमगरीबी  है  कि  हम  करोड़ों
 रुपये  की  फसल  अपनी  बरबाद  कर  देते  हैं
 लेकिन  इस  वक्‍त  आफिस सं  जो  हैं  क्योंकि

 राष्ट्रपति  रूल  के  माने  यह  हैं  कि  आफिसर
 रूल  और  आफिसस  को  जब  तक  रुपया  नहीं
 मिलेगा  सब  तक  वह  कैसे  फ्लड  का  इंतजाम
 कर  पायेंगे  ?  इसलिए  एक  तो  पहली  मेरी
 दरख्वास्त  यह  है  कि  आने  वाली  बरसात  से  पहले-
 पहले  इस  का  इंतजाम  होना  चाहिए  कि  गरीब
 किसानों  की  फसल  जो  है  वह  बरबाद  न  हो  ।

 दूसरी  बात  यह  है  कि  अभी-अभी  आप  ने  पढ़ा
 होगा  कि  चार  ब्लाकों  में  फिरोजपुर  झिझका
 ब्लाक,  पुनासा  ब्लाक,  हथीन  ब्लाक  और
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 [श्री  अब्दुल  गनी  दार]

 होडल  ब्लाक  इनमें  हेल  स्मार्ट  तनो  फाल  हुआ  और
 यह  सब  आफिस  मानते  हैं,  में  नहीं  कहता,
 आफिस सं  का  यह  बयान  है  कि  एक  करोड़  से
 ज्यादा  की  फसल  डूब  गई  ।  अब  आप  बताइए
 कि  जिन  गरीब  किसानों  की  खरीफ  भी  गई
 और  रबी  भी  जिस  के  लिए  बड़ी  आशाएं
 हम  रखते  थे  कि  अब  हमारा  देश  अमेरिका  का

 मोहताज  नहीं  रहेगा,  वह  भी  बरबाद  हो  गई,
 तो  वह  क्‍या  करेंगे  ?  एक  करोड़  रुपये  के  अनाज
 का  नुकसान  हुआ।  लेकिन  आप  मह  जान  कर

 हैरान  होंगे  कि  एक  महीने  से  ज्यादा  अरसा

 गुजर  गया  और  उन  बेचारों  को  सिर्फ  2  लाख
 रुपये  की  मदद  कर  पाये  ओर  वह  भी  अभी

 मंजूर  हुआ  है  ।  उस  का  इंतजाम  होना  चाहिए
 कि  किस  तरह  उन  को  काम  पर  लगाया  जाए  t
 अब  में  देखता  हूं  कि  वहां  सड़कों  के  लिए  कोई
 रुपया  नहीं  रखा  गया  कि  जिसमें  लोग  तामीरी
 काम  पर  लगाए  जाते  और  आनरेबल
 तरीके  से  अपने  दिन  काट  सकते  बजाय  इस  के
 कि  भिखमंगे  बनने  के  लिए  उन  को  छोड़  दिया
 जाता  क्योंकि  हरियाने  के  लोगों  ने  भीख  मांगना
 कभी  सीखा  नहीं,  वह  हमेशा  दूध  देते  रहे,  घी
 देते  रहे  और  आला  से  आला  जानवर  देते  रहे  ।
 लेकिन  वहां  कोई  ऐसा  इंतजाम  नहीं  किया
 जिससे  मैं  समझ  सके  कि  हरियाने  की  जायज
 मदद  यह  कर  पायेंगे  |

 तीसरा  यह  है  कि  इस  वक्‍त  हरियाने  में  एक
 बदनसीबी  है  ।  मैंने  गौर  किया,  इसमें  देखा  कि

 एक  मिनिस्टर  साहब  ने  अपनी  ही  कांक्रीट-
 एंसी  में  तकरीबन  आधे  स्कूलों  को  अपग्रेड
 कर  दिया  लेकिन  बाकी  हरियाने  में  काफी  ऐसे

 स्कूल  हैं  खास  तौर  पर  जहां  सरकार  की

 इजाजत  से  लोगों  ने  अपना  रुपया  खर्च
 करके  अपनी  बिल्डिंगें  बनाई  हाई  स्कूल  के  लिए
 उन  को  अपग्रेड  नहीं  किया  गया  t  इसमें  यहां
 इतनी  भी  छूट  नहीं  दी  गई  है  कि  इतना  रुपया

 हो  जिसमें  कालेज  तो  यह  कया  बनायेंगे,  लेकिन

 नूह  में,  पलवल  में  या  फरीदाबाद  में  जो  स्कूल
 हैं  उन  को  अपग्रेड  किया  जा  सके  ।  जो  गरीबों
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 ने  खुद  रुपये  लगा  कर  के  बिल्डिंगें  बनाई  है
 उनको  भी  इजाजत  नहीं  दी  जा  सकेगी  ।
 क्योंकि  रुपया  कुछ  नहीं  रखा  गया  तो  मंजूरी
 कैसे  देंगे  ?  अफसर क्या  करेंगे  ?  अब  उस  का
 नतीजा  होगा  कि  हम  इनसे  लड़ेंगे  कि  हमारी
 सड़कें  नहीं  बन  रही  हैं।  कई  सड़कें  ऐसी  हैं
 डिप्टी  स्पीकर  साहब,  कि  जो  महाभारत  के
 जमाने  से  चली  आ  रही  हैं  लेकिन  वह  बना  नहीं
 पाये  जैसे  फरीदाबाद  से  मझोली  मोहिना  सड़क
 है  ।  हम  कहेंगे  आफिसस  से  लेकिन  वह  बनाएं
 कसे  जब  रुपया  ही  नहीं  रखा  गया  ?

 एक  मुश्किल  यह  है  कि  भाखरा  डैम  जो  है
 इस  के  बोर्ड  में  तकरीबन  46  परसेंट  हम  हर-
 याना  वाले  हकदार  हैं  लेकिन  हमारा  हिस्सा
 कुछ  नहीं  है  पंजाब  के  एक  जिले  अमृतसर  में
 जितनी  बिजली  मुहैया  की  गई  हरियाणा  के
 तमाम  जिलों  को  मिला  कर  भी  उतनी  बिजली
 नहीं  मुहैया  की  गई  ।

 सरकारी  रुपये  से  जो  ट्यूब-वैल  गरीब
 किसानों  ने  बनाए,  मोटरें  लगाईं,  वह  उसी  तरह
 से  पड़े  हैं,  उन  को  बिजली  नहीं  दी  जाती,  कहते
 हैं  कि  रूपया  नहीं  है  तो अब  इसी  तरह  से  बजट
 हम  से  मंजूर  करवाते  हैं  जिस  में  किसान  का  भला
 न  कर  पायें  तो  मैं  फिक्रमंद  हूं।  जब  राष्ट्रपति
 पर  जिम्मेदारी  आ  गई  है,  राष्ट्रपति  रूल  वहां
 पर  हो  गया  है,  तो  इन  की  जिम्मेदारी  है  यह,
 चव्हाण  साहब  और  शुक्ला  साहब  इस  को
 चलायेंगे  तो  क्या  यह  मेहरबानी  कर  के  इसका
 कोई  प्रबन्ध  करेंगे  ?

 दूसरी  बात  मैं  कहना  चाहता  हूं  कि  किसानों
 को  न  वक्‍त  पर  खाद  मिलती  है  न  वक्‍त  पर  उनको
 तकाबी  मिलती  है।  बेवक्त  उन  को  बीज  दिया
 जाता  है,  बेवक्त  खाद  दी  जाती  है।  क्यों  बेवक्त
 दी  जाती  है?  क्योंकि  इस  में  कुछ  न  कुछ  अरेंज-
 मेंट  में  खराबियां  हैं  ।  तो  मैं  जानना  चाहूंगा  कि
 इस  बजट  के  जरिए  यह  कहां  तक  किसानों
 को  खाद  दे  सकेंगे  और  कहां  तक  अच्छा  बीज
 उन  को  मुहैया  कर  सकेंगे  ?

 एक  बात  यह  है  कि  हरियाना  में  बहुत
 फसल  ऐसी  होती  है  जो  मोहताज  है  रेलवे  की
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 मदद  की  जैसे  चना  हरियाने  में  बहुत  होता  है,
 ज्वार,  बाजरा,  जो,  इस  पर  तरह  तरह  की
 पाबन्दियां  जो  लगाई  गई  हैं,  इन  का  साधन
 कोई  होगा  या  नहीं  कि  अब  वह  किसान  की
 कीमत  जो  है,  पहले  तो  किसान  के  यहां  कुछ
 होता  नहीं  था,  अब  फसल  कुछ  हुई  है  तो  उस  की
 कीमत  हराने  में  कायम  रह  सकेगी  या  नहीं  ?
 मैं  नहीं  जानता  कि  कितना  रुपया  स्टेट  आफि-
 शिया  को  दिया  है  कि  जिससे  वह  किसान  की
 जिन्स  के  भाव  को  गिरने  न  दें  ताकि  किसान  जो
 कई  वर्षों  से मार  खा  रहा  है  अब  वह  अच्छी
 फसल  होने  के  कारण  फायदा  उठा  सके  |
 मैं  जैनरल  बातें  कह  रहा  हूं,  इनमें  कोई  ऐसी
 बात  नहीं  कह  रहा  हूं  कि  जिसमें  दुख  हो  1  मेरी

 दरख्वास्त  यह  है  कि जब  यह  बजट  यहां  पर  लाये
 हैं,  तो  हमें  पूरा  मौका  दें  ताकि  हम  इस  पर  पूरी
 तरह  से  बहस  कर  सके  I

 जनाब,  जमुना  आये  साल  हमारे  यहां
 बरबादी  पैदा  करती  है,  लेकिन  उस  पर  ये  बंध

 नहीं  डालते  हैं  ।  खादर  का  सारा  इलाका

 जमुना  के  रहमोकरम  पर  है,  गांव  के  गांव
 साफ़  हो  जाते  हैं  और  वे  बेचारे  न  सिर्फ  मकानों
 से  महरूम  हो  जाते  हैं,  बल्कि  कई  तो  अपनी
 जानों  से  महरूम  हो  जाते  हैं।  में  उम्मीद  करता

 हूं  कि वजीर  साहब  इस  तरफ  ध्यान  देंगे।

 डिप्टी  स्पीकर  साहब,  मेवात  एक  ऐसा
 एरिया  है,  जहां  तकसीम-मुल्क  के  बाद  मुसल-
 मानों  को  बड़ी  हिम्मत  के  साथ  रोका  गया,
 महात्मा  गांधी  खुद  वहां  गये  थे  और  उन्होंने
 जाकर  वहां  उन  को  हौसला  दिलाया  था  ;
 मेवाती  लोग  ठाकुर  होते  हैं,  एक  तरह  के  राज-
 पूत  होते  हैं--उन्हांने  कहा  जरा  कि  आकर  रीढ़
 की  हड्डी  हो,  यहां  रहो  ।  लेकिन  आज  मेवात
 के  सारे  एस् या  में  उसके  डेवेलपमेंट  का  कोई

 समाप्त  नहीं  रह  गया  है,  वहां  'कोई  इंडस्ट्री
 नहीं  है,  वहां  पर  कोई श्री  ऐस्डा  बड़ा  काम  नहीं  है,
 जिसमें  लोग  लग  सकें  ।  इस  लिये  मैं  जे  करना

 चाहता  हूं
 कि  उनकी  इन  मुश्किलात  पर  गौर

 फरमायें  ।
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 हथियाने  वाले  पंजाब  की  यूनिवर्सिटी  को
 सवा  करोड़  रुपया  देते  हैं  और  उस  की  सीनेट  में
 हरियाणा  के  9  मेम्बर  हैं  ।  सीनेट  के  85
 मेम्बरों  में  से  हरियाणा  के  सिर्फ  9  मेम्बर  हैं,
 जब  कि  हमारी  आबादी  40  फीसदी  है  ।
 इसके  अलावा  सिण्डिकेट  पर  एक  भी  मेम्बर

 नहीं  ह ैऔर  न  फाइनैंशल  बोर्ड  पर  हरियाणा
 का  एक  भी  मेम्बर  है  ।  जब  हरियाणा  उन  को
 सवा  करोड़  रुपया  देता  है  तो  क्‍या  उस  को

 नुमाइन्दगी  नहीं  मिलनी  चाहिए--में  उम्मीद
 करता  हूं  कि  आप  मेरे  इस  सुझाव  पर  अमल
 करेंगे  |

 जनाब,  हर  यूनिवर्सिटी  में  हिस्ट्री  के  दो
 डीन  होते  हैं--एक  एन्शियेन्ट  हिस्ट्री  का और

 दूसरा  ह््स्ट्री  का।  हमारी  कुरुक्षेत्र  यूनिवर्सिटी
 में  सीधे  एक  ही  डीन  है  जो  दोनों  का  काम  चला
 रहा  है  ।  जब  हम  कहते  हैं  तो  हमारे  त्रिगुण
 सेन  साहब  यह  कहते  हैं  कि उस  पर  हमारा  कोई
 जोर  नहीं  चलता  है,  जब  शुक्ला  साहब  को
 कहते  हैं  तो  वह  जवाब  देते  हँ--अच्छा,  जो

 कुछ  हो  सकता  है  करेंगे  ।  इस  पर  गौर  किया
 जाना  चाहिये  |
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 att  रणधीर  सिह  (रोहतक)  :  डिप्टी
 स्पीकर  महोदय,  मेरी  स्टेट  हरियाणा  एक
 देहाती  स्टेट  है  और  उसकी  अक्सरियत  देहात
 के  किसान  मजदूरों  की  है  ।  इस  बजट  का  मैं

 पूरे  जोर  से  समर्थन  करता  हूं,  लेकिन  इस  को
 देख  कर  जो  चीज  मेरे  दिल  को  रंज  पहुंचाती  है,
 वह  यह  है  कि  जरायत  के  लिये  सिर्फ  i  करोड़
 38  लाख  रुपया  महसूस  किया  गया  है--

 एक  करोड़  अड़तीस  लाख  रुपया  और  साढ़े दस
 हजार  मुरब्बा  मील  रकबा,  जिस  पर  पानी
 आना  है,  सिंचाई  होनी  है।  डिप्टी  स्पीकर

 साहब,  मेरी  स्टेट  में  सिचाई  दो  तरह  से  होगी--
 या  तो  बन्द  बारे  जायें,  जो  छोटी-छोटी  नदियां
 हैं,  जो  मौसमी  नदियां  हैं,  जैसे  मार्कण्डेय
 दरिया  है,  साहबी  नदी  है,  या  जमना  है,  उस  पर
 बांध  बांधा  जाये,  क्‍योंकि  सारा  पानी  तो

 भाखड़ा  में  चला  गया  है  ।  डिप्टी  स्पीकर

 साहब,  जहां  पंजाब  में  70  बीघे  में  पानी
 आता  है,  मेरी  स्टेट  में  सिर्फ  30  बीघे  में  पानी
 आता  है,  वे  लोग  मजबूत  थे,  ताकतवर  थे,
 सारा  पानी ले  गये,  सारी  बिजली  ले  गये,  सारी

 सड़कें  उधर  ले  गये,  सारे  खजाने  का  उधर

 इस्तेमाल  करते  रहे,  स्कूल  उधर  खुले,  कालिज
 उधर  खुले,  गांवों  में  कालिज  उधर  खुले,
 लेकिन  मेरी  स्टेट  चूंकि  मासूम  किसान-मजदूरों
 की  स्टेट  थी,  लड़ाई  हम  करते  नहीं  थे,  इसलिये
 तरीके  रह  गये  ।  अब  सवाल  यह  है  कि  यह  स्टेंट

 एक  तरह  से  दिवालिया  स्टेट  आपके  सामने  है
 और.-अब  यह  हाउस  ही  उस  की  असेम्बली  है.
 इसलिये  में  आप  से  वह  अर्ज  करना  चाहता  हूँ
 कि  50  करोड़  रुपया  मेरी  स्टेट  को  चाहिये
 पहचान  करोड़  रुपया  उधर  जाने  से  हमारे  यहां
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 जितनी  लेसिथ  है,-शो  लाइन  का  इसका  है
 उस  में  टयूब-वेल्श  लग  जायेंगे  और  जो  बाकी

 इलाका  है,  उसमें  बांध  बोधे  जा  सकेंगे  ।

 पिछली  दफ़ा  कन् सल टे  द्  कमेटी  की  मीटिंग
 में  मेंने  पूछा  था  और  अफसरान  ने  मुझे  बताया
 कि  50-55  करोड़  रुपया  आने  से  हरियाणा
 की  ज़मीन  में  पानी  आ  सकता  है  और  इतनी
 पैदावार  होगी,  डिप्टी  स्पीकर  साहब,  कि  i0

 हिन्दुस्तान  को  अकेला  हरियाणा  खिला  सकता
 है।  वहां  का  किसान  बड़ो  मेहनती  है,  में
 बारबार  उसकी  तारीफ़  नहीं  करना  चाहता
 हैं,  वह  काम  चाहता  है,  उस  को  काम  दो  ।
 अगर  आप  उस  को  काम  नहीं  देंगे,  तो  वह
 इन्कलाबी  आदमी  है,  वे  बेकार  होकर  एन्टी-
 शोसंल-एक्टीविटीज़  करने  लगेगा,  देश  में
 बगावत  ला  देगा--ऐसा  अक्खड़  आदमी  है,
 वह  कम्यूनिस्टों  के  हाथ  में  चला  जायेगा--
 में  यह  बात  खास  तौर  से  कहना  चाहता
 हूं।  आखिर  एक  हद  हुआ  करती  है--किसान
 की  तरफ़  से  कोई  कसर  नहीं  है,  अगर  कसर  है
 तो  सरकार  की  तरफ़  से  है-आप  कहीं  से  लायें,
 लेकिन  उस  के  लिये  इतना  रुपया  लायें।  में
 सेन्ट्रल  की  सरकार  से  कहना  चाहता  हूं  चाहे
 दो  साल  में,  चार  साल  में,  0  साल  में,  हमें
 50  करोड़  रुपया  दो।  वह  देश  के  नाम  पर,

 मुल्क  के  नाम  पर,  कौम  के  नाम  पर,  देश  के
 विकास  के  नाम  पर,  अनाज  पैदा  करना
 चाहता  है,  लेकिन  यह  सरकार  उस  से  अनाज
 पैदा  नहीं  कराना  चाहती  है,  इस  से  ज्यादा
 हिमाकत  की  बात  और  क्या  होगी  |

 दूसरी  बात  में  यह  कहना  चाहता  हूं  कि
 6  हजार  टयूब-वेल्ज  हें,  जो  बहादुर  किसान  ने

 लगाये  हें,  जिसको  वह  डीज़ल  से  चलाते  हें,
 बिजली  के  लिये  पैसा  चाहिय,  पैसा  उस  कंगाल
 सरकार  के  पांस  है  नहीं।  आज  हम  चाहते  हें
 कि  हर  गांव  में  बिजली  आये,  ज़मीन  के  हर
 चप्पे-चप्पे  में  पानी  आये,  में  आपसे  दरख़्वास्त
 करूंगा  कि  हमें  लोन  दे  दें  उन  i0  हजार
 टच्यूब-वेल्ज  को  एनरजाइरज  करने  के  लिये,
 बिजली  के  लिये  हमें  पैसा  दे  दें।
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 वी तड़ी  अतत--भाषा  पेस,  चिट्टी  स्वीकर
 साहब,  सफे  हरियाणा  के  लिये  बना  था  और
 कांग्रेस  हुसूल  के  लाने से  पहले  ही  उस  का  प्लान
 बत  चूका  श्री  7  लेकिल  उस  के  आगे  के  बाद
 या  हुआ--शायदा  पंजाब  का  हो.  गत  ।
 जो  तगड़ा  आदमी  होता  है,  वह  हर-चौक को
 अपनी  तरफ़  ले  जाता  है,  चण्डीगढ़  को  पंजाब
 में  ले  जाना  चाहते  हें,  भाखड़ा  डैम  को  ले  जाना
 चाहते  हैं,  जितनी  बिजली  वहां  है  उसको
 पंजाब  में  ले  जाना  चाहते  हं--लेकिन  हम
 इतने  कमजोर  नहीं  हें,  देश  से  हमें  प्यार  है,
 किस  से  लड्ढा--जड़े  भाई  से  लडें,  पंजाब  भी
 हमारा  भाई  है--लेकिन  हम  “अपने  हक  के  लिये
 ज़रूर  जिद  करना  चाहते  हैं।  भाखड़ा  डैम
 के  बारे  में  उनकी  यह  कोशिश  है  कि  कोई
 ऐसा  बोर्ड  बने,  जो  उन  की  कठपुतली  हो,  उन
 के  हाथ  में  खेले  ।  इस  लिये  मैं  अपने  फाइनेंस
 मिनिस्टर  साहब  से  और  हीम  मिनिस्टर
 साहब  से  यह  कहना  चाहूंगा  कि  ऐसा  बोर्ड
 परमानेन्ट ली  बनायें,  जो  इण्डीपेन्डेन्ट  हो,  जो
 गवर्नमेंट  आफ़  इण्डिया  के  मातहत  हो,  जिसमें
 हरियाणा  का  जितना  हिस्सा  है,  वह  उस  को
 परमानेन्ट ली  मिले

 इलैक्ट्रिसिटी  के  बारे  में  में  आपको  बतलाऊं
 कि  i00  4  से  20  फीसदी  बिजली  हमें
 मिली  है,  80  फीसदी  वह  ले  गये  ।  मुझे  खुशी
 है  कि  मेरे  भाई  के  पास  गई  है,  वह  भी  हमारे
 भाई  हूँ,  लेकिन  हमारे  साथ  यह  इम्तियाज़
 क्यों  ?  इसलिये  में  आपकी  मारफत  सेन्ट्रल
 गवर्नमेंट  से यह  कहना  चाहता  हूं  कि  जब  तक
 कोई  चीज़  तय  न  हो,  हरियाणा  का  हिस्सा
 हरियाणा  को  मिलना  चाहिये

 एक  बात  यें  चण्डीगढ़  के  बारे  में  कहना
 चाहता  हूं।  आखिर  कोई  हद  हुआ  करती  है,
 हमें  कमजोर  न  समझा  जाये,  हरियाणा  सारे
 का  सारा  देहाती  इलाका  है।  हमारे  वहां  जो
 शहूर  हैं,  थे  भी  बड़े-बड़े  देहात हैं,  मा  रोहतक
 मा  करनाल,  मे  अरब  बड़े  गांव  है,  जब  कि
 उनकी  निदेश  में  भमूृतसर  जैसा  शहर  है,
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 पटियाला  जैसा  शानदार  शहर  &,  लूख्षियाता
 जैसा  इण्डस्ट्रियल  सिटी  है,  वहां  मिलें  घी-घी
 कर  रही  हें,  इस  लि ग्रे  खुदा  के  नाम  पर  एक-
 आध  शहर  जस  को  भी  दे  दो।  सुप्रीम  कोर्ट
 का  एक  जज  कहता  है  कि  वह  हरियाणा  का
 जज  है,  जुडीशियल  ओपीनियन  है,  वर्गफीट
 है,  अदालत  का  फैसला  है,  सुप्रीम  कोर्ट  का
 फैसला  है--फिर  क्‍या  उस  को  नहीं  माना
 जाता  है।  में  कांग्रेसियों  स ेकहता  हूं  कि  हमारी
 सरकार में  यह  इखलाक  कमजोरी  क्यों  आई  |
 जब  एक  कमीशन  मुक़र्रर  किया  था  तो  उसकी
 जात  को  मानना  चाहिये।  लेकिन  किसी
 प्रेशर  से  या  राजी  करने  के  लिये  था  चूंकि
 नैगोशियेशम  में  ज्यादा  यकीन  रखते  हें---तो
 में  अर्ज  करूंगा  कि  मेहरबानी  कर  के  इस  को
 ज्यादा  लम्बे  अर्से  तक  न  चलाया  जाय,  इस
 का  जल्द  फैसला  किया  जाये,  चण्डीगढ़  को

 हमारी  तरफ  सौपें,  उधर  जाने  का  कोई
 सवाल  नहीं  है।

 एक  बात  करें  मवेशियों--के  बारे  में  कहना
 चाहूंगा।  में  डिप्टी  मिनिस्टर  फूड  के  साथ
 रोहतक  गया  था।  वहां  पर  हरियाणा  के

 मवेशियों  की  कड़ी  भारी  एग्जिबिशन  है।
 उन्होंने  जाकर  देखा  कि  कैसी-कैसी  गाय
 और भैसें  हें।  एक-एक  भैंस  दो-दो  हजार
 की  जोकि  40  सेर  दूध  देती  हें।  उनका
 घी  अगर  आप  खायें  तो  आपकी  सेहत  बन  जाये,
 आप  सौ  साल  तक  जियें।  बेहतरीन  नस्ल  के

 डंगर,  गायें  और  भैंसें  वहां  आपको  मिलती

 हैं  और  बेहतरीन  किस्म  के  दूसरे  मवेशी
 मिलते  हैं  में  चाहता  हूं  कि आप  हरियाणा  के
 साथ  एक्सपेरीमेंट  करें  |  सेन्टर  खास  तौर  पर

 हरियाणा  को  सब्सिडाइज़  करे,  30-40

 करोड़  रुपया  दे  तो  हम  दिल्‍ली  और  उसके
 चारों  तरफ  के  इलाके  में  घरों  को  दूध,  घी,
 मक्खन  से  भर  देंगे।  सब  कुछ  सस्ता  मिलेगा,

 एम०  पीज०  को  और  सारी  दिल्‍ली  को  भी  ।  आज
 तो  द्वितल  के  आदमी  पानी  मिलाकर  दूध  पीते

 हैं  बल्कि  यहां  पर  तो  फानी  में  दूध  मिलाया
 जाता  है।  इसलिए  में  कहता  हूं  कि  अगर
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 फ्री  रणबीर  सिह  [

 आप  हरियाना  में  30-40  करोड़  रुपया
 जम्प  कर  दें  तो  बह  बेस्ट  नहीं  खाएगा  ।  आप
 कैटिच  ढेवलरपिंग,  मवेशी  पालन  के  लिए
 रुपया  लगाएं।  सेंट्रल  गवर्नमेंट  को  खास  तोर
 पर  इस  तरफ  ध्यान  देना  चाहिए।

 एक  बात  मुझे  यह  अर्ज  करनी  है  कि  हमारे
 साथ  बड़ा  अन्याय  हो  रहा  है,  हरियाणा  की
 कोई  यूनिवर्सिटी  नहीं।  रुपए  लेने  के  लिए  तो
 ले  लेंगे  लेकिन  यूनिवर्सिटी  के  साथ  हमारा
 नाम  नहीं  लगाया  जाता।  हाई  कोर्ट  तो  पंजाब
 और  हरियाणा  के  नाग  से  हो  गई  लेकिन

 यूनिवर्सिटी  पंजाब  के  नाम  से  है।  पैसा
 हम  देंगे  लेकिन  नाम  रहेगा  उनका।  इस
 चीज  को  हम  लोग  बहुत  महसूस  करते  हे  कि
 आखिर  यह  क्या  बात  हुई,  40  फौसदी
 रुपया  हम  देते  हे  मेंटिनेन्स  के  लिए  यूनि-
 सिटी  को  लेकित  हमारा  नाम  नहीं।  चित्रण
 साहब  की  नोटिस  में  भी  हम इस  बात  को  लाए।
 आज  तक  हमारा  कोई  आदमी  वाइस  चांसलर
 नहीं  बनाया,  रजिस्ट्रार  या  डिप्टी  रजिस्ट्रार
 नहीं  बनाया,  सुप्रिन्टेन्डेन्ट  नहीं  बनाया  ।  सीनेट
 के  so-si  आदमियों  में  पता  नहीं  कैसे
 हमारे  7-8  आदमी  आ  गए।  सिंडीकेट  में
 एक  भी  आदमी  हरियाणा  का  नहीं।  इसी
 तरह  से  जितने  बड़े-बड़े  इंजीनियरिंग  कालेज,
 मेडिकल  कालेज  ओर  दूसरी  जो  बड़ी-बड़ी
 दाखिले  के  लिये  हम्पार्टेम्ट  बॉडीज़  हें,  उनमें  एक
 भी  आदमी  हरियाणा  का  नहीं  है।  बहादुर  लोगों
 को  अगर  इस  तरह  से  छेड़ेंगे  तो  वे  इसको
 बर्दाश्त  नहीं  करेंगे,  इसको  नोट  कर  लिया
 जाये।  अगर  हरियाणा  के  नाम  से  यूनिवर्सिटी
 नहीं  करना  चाहते  हैं  तो  मे ंआपकी  मार्फत  होम
 मिनिस्टर  और  फाइनेस्स  मिनिस्टर  से  अर्ज
 करना  चाहता  हूं  कि  30  लाख  रुपया  हमारे
 जिम्मे  है,  उस  रुपये  से  रोहतक  में--जोकि
 हमारा  सेन्टर  है--एक  अलग  यूनिवर्सिटी
 बना  दी  जाए।  हम  इस  मामले  में  अपने
 पंजाबी  भाइयों  से  कटाई  नहीं  करना  चाहते
 हें।
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 एक  बात  में  दुर्भरिज्म  की  बाबत  कहता
 चाहता  हूं  जिस  पर  खास  तौर  से  मुलाहजा
 फंमर्पिं ।  कुरुक्षेत्र  की  बड़ी  अहमियत  है।
 आप  गीता  में  यकीन  रखते  है,  भगवान  कृष्ण
 का  नाम  लेते  हें।  फारेन  एक्सचेंज  की  भी
 इस  देश  को  बड़ी  जरूरत  है।  लेकिन  कुरुक्षेत्र
 में  कोई  भी  टूरिस्ट  सेन्टर  नहीं  है।  सबसे
 बड़ी  जगह  जहां  पर  कि  दुनिया  भर  के  लोग
 आ  सकते  हें,  बह  कुरुक्षेत्र  और  पिंदारे  ही  हो
 सकती  है।  में  आपकी  मौत  डा०  करण

 सिह  जी  से  कहना  चाहता  हूं  कि  वे  कुल्लेल्र
 में  टूरिस्ट  सेन्टर  शुकरी  करें।  उदयपुर
 और  जयपुर  से  इतनी  आमदनी  नहीं  होती
 होगी  जितनी  आमदनी  कि  यहां  से  हो  सकती

 है।

 आल  इंडिया  रेडियो  की  एक  यूनिट  हरियाणा
 में  खोलने  के  बारे  में  मुझे  अर्ज  करनी  है।
 आप  तो  किसी  शहर  की  तरक्की  करना  नहीं
 चाहते  ।  कालेज  एक  जगह  बना  दिया  तो

 दूसरी  चीज  दूसरी  जगह  बना  दी।  अव्वल
 तो  हमारे  यहां  कोई  शहर  बनने  ही  नहीं  दिया
 जाता  ।  सरकार  की  तो  यह  हालत  है  कि
 अगर  गुड़गांव  का  चीफ  मिनिस्टर  हुआ  ठो  बह
 कहेगा  कि  सारी  चीजें  बहीं  भा  जायें  और

 निसार  या  करनाल  का  चीफ  मिनिस्टर  हुआ
 तो  बह  कहेगा  कि  यहां  आ  जाए  a  नें  तो  कहता
 हूं  हरियाणा  में  जो  बेहतरीन  शहर  हो
 एजुकेशनल  और  पोलिटिकल  एक्टिविटीज  के

 लिहाज  से,  उसमें  आप  ce  आई०  आर०
 की  यूनिट  को  बिल्ड-अप  कीजिए।  कोई
 बड़ा  हरियाणा  बने  तो  वह  शहर  कैपिटल
 की  जगह  भी  ले  सके,  ए०  आई०  आर०  की

 यूनिट  रोहतक  में  होनी  चाहिए।
 आप  एक  स्टील  प्लांट  भी  दें।  आप  आंध्र

 और  मद्रास  में  देते  हें  तो  हरियाणा  में  भी  दें।
 उन  बहादुर  आदमियों  के  नाम  पर,  जोकि
 चीन  और  पाकिस्तान  के  खिलाफ  अपनी  जान

 कुर्बान  करते  है,  एफ  छोटा  सा  स्टील  प्लांट  दें।
 एक  फर्टिलाइजर  की  फैक्टरी  भी  दें  ।  फौज
 में  जो  हमारे  बहादुर  आदमी  इस  देश  का  नाम
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 ऊंचा  कहतेहैं,  उनके  नाम  पर  एक  फर्टिलाइजर
 फैक्ट्री  भी  दें।  एन्टी  लोग  और  ड्रेनेज  के
 लिए  82  लाख  रुपया  बहुत  थोड़ा  है।  जितना

 भी  अनाज  होगा  बह  देश  के  लिए  ही  होगा
 हम  i5  लाख  टन  की  जगह  पर  30  लाख
 टन  गला  आपके  बफर  स्टाक  के  लिए  देंगे।
 सारा  देश  नाज  करेगा।  हम  सारे  देश  को
 खिलाना  चाहते  हें।  आप  हमको  रुपया  दें,

 हम  आपके  लिए  जान  तक  देंगे।

 MR,  DEPUTY-SPEAKER:  |  Shri
 R  K,  Amin.

 SHRI  K.  M.  ABRAHAM:  I  have
 moved  6  cut  motions,

 SHRI  SHRI  CHAND  GOEL:  The
 Speaker  had  agreed  that  those  hailing
 from  Haryana  will  be  given  preference.
 He  said  that  it  is  for  their  advantage  to
 afford  them  an  opportunity,

 MR.  DEPUTY-SPEAKER  :  You  will
 get  the  same  opportunity.  You  will  get
 0  minutes.  I  am  going  to  give  him
 only  5  minutes,

 SHRI  R.  K,  AMIN  (Dhandbuka)  :
 Mr,  Deputy-Speaker,  Sir,  this  Budget
 should  be  judged  in  the  light  of  the  eco-
 aomic  and  political  needs  of  the  State.
 What  is  then  the  political  need  of  the
 State  and  what  is  the  economic  need  of
 the  State  ?

 Economically,  it  is  a  State  which  !s
 mainly  an  agricultural  State,  which
 wants  to  develop  its  dairy  industry,
 which  wants  to  develop  small-scale  in-
 dustry  and  which  has  a  very  sturdy
 population  which  should  be  educated  and
 trained.  Then  alone  the  entire  resources
 of  the  State  could  be  utilised  very  well.
 Politically,  it  is  a  State  which  has  come
 into  existence  only  a  little  while  ago.
 Tt  is  a  very  small  State.  During  the
 last  3  or  4  years,  there  was  an  agitation
 for  separation  and  so  the  people  of  the
 State  coulud  not  concentrate  on  their
 economic  development  and  during  the
 last  year,  because  of  the  existence  of
 Aya  Rams  and  Gaya  Rams,  because  of
 the  political  instability  they  also  could
 not  concentrate  on  their  economic  de-
 velopment.
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 If  you  look  ४६  the  Budget  also  I  Sad
 that  there  afe  certain  characteristics
 which  should  be  noted  and  which
 should  be  removed  from  the  Budget
 when  it  is  presented  for  the  next  year.
 The  characteristics  are  that  it  has  in-
 creased  land  revenue  instead  of  decreas-
 ing  it.  It  is  only  during  the  last  year
 they  increased  50  per  cent  cess  on  the
 land  revenue.  I  also  find  from  the
 figures  in  so  far  as  debt  is  concerned
 that  the  debt  is  very  high.  About  25

 per  cent  of  the  revenue  is  being  paid
 as  the  debt  services  in  a  very  small  State.
 Out  of  the  total  revenue  of  Rs.  66
 crores,  about  Rs.  5  to  i6  crores  are
 being  paid  as  the  debt  services.  If  you
 look  to  other  items  also,  there  are  a
 good  deal  of  discrepancies.  As  against
 whatever  has  been  estimated,  the  revised
 figure  of  the  expenditure  is  very  very
 low.  Then,  again  you  make  the  new
 estimate  for  quite  a  double  figure.  The
 result  is;  you  estimated  for  it  but  you
 did  not  spend  it.

 It  means  that  the  administration  must
 have  completely  broken  down,  Does
 this  Budget  provide  for  the  correction
 of  all  these?  This  being  mainly  an
 agricultural  State,  it  should  have  thought
 for  the  removal  of  all  zonal  restrictions,
 but  I  find  that  there  is  no  mention  of
 it.  Why  I  say  this?  It  is  because  of
 the  fuct  that  if  we  look  to  our  national
 food  policy  we  find  that  there  is  no
 national,  no  food  and  no  policy,  because
 the  Central  Government  is  helpless.  But
 this  is  a  matter  of  the  State  Government,
 When  the  Central  Government  is  putting
 its  own  feet  in  the  shoes  of  the  State
 Government,  why  should  it  not  think  of
 abolition  of  all  zonal  restrictions?  In
 the  new  elections  if  the  Swatantra  Party
 comes  to  power,  it  will  take  up  this  issue
 and  fight  to  the  last  for  the  removal  of
 all  zonal  restrictions;  the  second  thing
 that  it  will  do  is  that  it  will  certainly
 reduce  the  land  revenue,  and  even  abo-
 lish  it,  because  an  agricultural  State  can
 flourish  only  if  the  burden  on  the  far-
 mers  is  reduced  considerably;  the  third
 thing  that  it  will  do  is  that  it  will  deve-
 lop  the  dairy  industry  like  anything,  it
 will  have  mixed  farming  in  the  State;
 and  fourthly,  realising  that  in  that  State
 there  are  no  perennial  irrigation  systems
 or  rivers,  as  many  tubewells  as  possible
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 op  tha  ह ज्ाभीद  करता  का  कि  जो  बजट  हस  सभ्य.

 शाप  ्
 ate  will  become a  sor,

 सरकार
 मन

 बनाया  है  उस  में  इस  हरियाणा
 Pp

 ean
 ite  and  will  supply  foodgrains  to  डेवलपमेंट  कमेटी  की  सिफारिशों  को  सामने

 न  कफ,
 ०  00  (एज:  CUnter~  a  कर  और  हरियाणा  के  पिछड़ते  को  दूर

 Politically,  I  find  in  the  Budget  thet
 करने  के  लिए  कदम  उठाये  जायेंगे  ।

 thay  have  provided  for  ६८७४  sammelans,
 सह डाउ'  sammetans,  and  Mushairas,  Do  मुझे  हैसनी  होती  है  कि  बजट  बनाने  वालों
 they  want  all  these  things  in  order  to  ने

 बातों propaganda  for  the  minting  ef  the  ने  केवल
 दो  बातों  की  तरफ  ध्यान  दिया  है।

 political  party  which  is  in  power,  bee  उन्होंने  इस  बात  का  विचार  किया  है  कि
 custo  the  President's  rule  is  there,  the  §  हरियाण  का  बजट  डैफिसिट  बजट  न  हो
 a,  dah  ait  thee  pone  ine.  Bo  लेकिन  मेरी  समझ  में  डैफिसिट  बजट  पेश  करना

 ding  their  party's  songs  so  that  they  यह  कोई  एक  गुण  की  और  कोई  एक  बहुत can  ome  into  power?  They  are  also
 नहीं proviging  loans  for  co-operatives,  We  सूझबूझ

 की  बात  नहीं
 हर

 में  बहुत  पुरान
 know,  for  example,  that  the  land  mort.  कड़े  हालात  के  सामने  नहीं  रखेगा  बल्कि  जो
 gage  banks,  marketing  centres  and  other  =  आंकड़े  इस  बजट  के  अन्दर  दिये  गये

 हैं
 उन्हीं such  institutions  de  not  do  their  job

 ह्द्स  है  उन्हीं
 आंकड़ों  में  से  कुछ  आंकड़े  मैं  दूंगा  जोकि फ्कृल्चे,  By  giving  loans  to.  them  and

 मेमोरेंडम
 -

 दिये by  having  ०  te  pong  they  want  =  फाइनेंशियल  के  सफे  तीन  पर  दिये
 to  take  political  advantage  ont  of  it.  I  a.

 उनको  देखने would  say  that  this  Budget  is  oriented  हुए  हैं।  उनको  देखते  से  यह  पता  चलता  है
 with  a.view  to  taking  politieal  advantage  कि  जब  हरियाणा  पहली  नवम्बर  सन्‌  966
 ia  the  elections.

 :  atop.  auch
 को  बना  था  तो  उस  वक्‍त  उस  की  रिसीट्स

 expenditures  must  stopped  so  that
 there  pre  clean  elections  in  the  month  of  से  जो  उसकी  आमदनी  का  अंदाजा  लगाया
 May;  only  by  having  clean  elections,  गया  था  वह  25  करोड़  36  लाख  का  था  और
 फाहे  oan

 goable
 the  real  democratic  will  जो  उसके  खर्चे

 का
 अंदाजा  लगाया  गया  था

 3०  Bere:
 ae  2i  करोड़  77  लाख  का  था  लेकिन  जब

 Before  I  sit  down,  I  would  like  to  रिवाइज्ड  फिगर्स  मिले  तो  उस  की
 assure  that,  if  the  Swatantra  Party  comes

 स्लाइड  फ्री
 करोड़

 उस  के
 बन  गई  और to  power  in  this  State,  they  will  fight  आमदनी  24  करोड़  27  लाख  व  न

 for  she  or
 a  of  the  zonal  restrictions,  «=  खर्चा  जो  था  वह  और  कम  हो  गया  ।  9

 पक  कया  they  wil  eee  that.  the  करोड़  8  लाख  सिर्फ  खर्चा  रह  गया  जिसका  कि

 bid  apron
 is  developed,

 hy
 they  म्रतलब  यह  है  कि  5  करोड़  I9  लाख  का  सर-

 ्  pee  that  Proper  trajning  is
 industries

 प्लस,  उस  दो,  तीन  महीने  का  जो  यह  बजट t  small  scale  industries  os  ,  a"
 ate  ae  4  or  al  the  resources  are  9  बनाया  गया  था  उस  में  यह  रहा।  उसके
 barmessed  to  the  maximum  extent.  बाद  अमर  हम  सन्‌  67-68  की  फिरसे  को

 भी  श्री  चन्द  गोयल  (चण्डीगढ़):  उपाध्यक्ष.  लें  तो  उस  में  उन्होंने  62  करोड़  7  लाख

 होम,  आप  को  ध्यान  होक  कि  हरियाणा  «=|  आमदनी  बतलाई  है  और  जो  खर्चा  है  वह
 जौ  पंजाब  का  एक  भाग  था  उस  को  एक.  57  करोड़  39  लाख  का  हुआ  जिसका  मतलब

 पीछा  हुआ  इलाका  समझा  गया  या  और  इसी...  गह  है  कि  4
 करोड़

 78  लाख  का
 सरप्लस

 अंतरण  हरियाणा  के  विकास के  लिए  हरियाणा.  रहा।  अब  उन्होंने  जो  अनुमानित  आंकड़े

 डैवलेपर्मैट कमेटी  मुकरर्र  की  गई  थी  7  उस  हरि-.  दिये  है.  उसके  अनुसार  67  करोड़  99  लाख

 ग्राफ  केर लप मेंट  ऋमेद्री  से  दमन  विचार  |  की  आमदनी  है  भेद  खर्चा.  66  करोड़  35  लाख

 किया थो  कि  हरियाणा की  विकास  फिल-किन.._  का  है।  'इस  व  से  :  करोड  64साख  का

 नाती  की  ध्यान  मैं  रख  कर  होना  चाहिए।  मे...  सरप्लस  उन्होंने  प्रकट  किया  है  7
 में  यह
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 कहना  चाहता  हूँ  कि  जो  पिछले  दो  सिंहों  के

 आंकड़े  हैं  वह  यह  सिद्ध  करते  हैं  कि जौ  आमदनी

 हैं  साल  के  आखिर  में  जितना  उसका  हेम  अनु-
 मान  लगाते  हें  उससे  वह  4-5  करोड़  रुपये
 बढ़  जाती  है  जबकि  खर्चा  कम  हो  जाता  है
 और  हम  देखते  हैं  कि  अभी  करोड़  64  लाख
 का  सरप्लस  है।  में  समझता  हूं  कि कम  से  कम
 6-7  करोड़  रुपये  का  यह  सरप्लस  निश्चित

 रूप  से  साल  के  आखिर  में  हो  जायगा।
 इसलिए  उनको  इस  बात  पर  विचार  करने
 की  ज़रूरत  है  कि  वह  जो  7-8  करोड़  रुपया

 है  उस  को  हरियाणे  की  विकास  योजनाओं
 में,  डेवलपमेंट  प्लांस  के  अन्दर  इनको
 खर्च  करना  चाहिए  ताकि  हरियाणा  जो  एक
 नई  स्टेट  है  और  पिछड़ी  हुई  स्टेट  है  बह  देश  के
 बाकी  और  राज्यों  के  मुकाबले  में  खड़ी  हो
 सके  |  लेकिन  दुर्भाग्य  से  कहना  पड़ता  है  कि
 आप  सफ़ा  5  के  ऊपर  जहां  प्लांस  का  जिक्र
 किया  गया  है  देखेंगे  कि  जो  प्लानिंग  कमिशन
 ने  प्लान  बनाया  था,  पंचवर्षीय  योजना  बनाई
 थी  उसमें  हरियाणा  के  लिए  उसने  68
 करोड़  4  लाख  रुपये  तय  किये  थे  और  इस
 हिसाब  से  जब  हम  पांच  सालों  में  इसको
 बांटते  हैं  तो  33  करोड़  6  लाख  रुपया  विकास
 में  उस  प्लान  के  ऊपर  ख  होना  चाहिए  था
 लेकिन  अब  इस  बजट  के  फाइलें  शियल  मेमोरेंडम
 के  अन्दर  कहा  गया  है  चूंकि  केन्द्र  द्वारा
 जो  सहायता  स्टेट  को  दनी  थी  उस  में  कटौती
 हो  गई  है  इस  कारण  इस  राज्य  का  जो  प्लान
 है  जो उसकी  विकास  योजना  हैं  उसके  साइज़
 को  हम  उसके  मुताबिक  कम  कर  रहे  हैं।
 मुझे  दुख  के  साथ  कहना  पड़ता  है  कि  इस  वर्ष
 के  लिए  जो  योजना  बनाई  जा  रही  हैं  वह  केवल
 23  करोड़  43  लाख  रुपये  की  ही  योजना
 बनाई  जा  रही  है।  में  समझता  हूं  कि  यह
 हरियाणा  के  विकास  के  लिए  इतनी  कम  और
 नाकाफ़ी  है  कि  हरियाणा  दूसरे  राज्यों  के

 मुकाबले  में  खड़ा  नहीं  हो  सकेगा।

 हरियाणा  एक  बहुत  बड़ी  पोटेशियम  स्टेट  है
 और  जैसा  कि  मेरे  दोस्त  चौधरी  रणधीर  सिह
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 कह  रहे  थे  उसके  अग्र  कृषि  और  उद्योग
 की  दृष्टि  सें  पूरा  विकास  कार्य  करने  के  लिए
 अगर  हमे  पैसा  ये  करें  तो  हरियाणा  निश्चित
 रूप  से  इस  प्रकार  का  राज्य  बन  सकता  है  जो
 कि  कुकी  के  मामले  में  बहुत  उन्नति  कर  सकता

 है  और  वह  भारत  के  कितने  हौ  राज्यों  की  खुराक
 की  कमी  को  दूर  कर  सकता  है  |

 जहां  तक  उद्योग  का  ताल्लुक  है  उसके
 अन्दर  भी  हरियाणा  बहुत  उन्नति  करके
 दिखा  सकता  है।  रायबहादुर  कंवरसेन  हरियाणा
 के  एक  बहुत  बड़े  और  प्रसिद्ध  इंजीनियर  हैं  बह
 आजकल  विदेशों  के  अन्दर  भारत  की  बहुत
 सेवा  कर  रहे  हैं  मैंने  उनसे  हरियाणा  के
 विकास  के  सम्बन्ध  में  बातचीत  की  थी  तो
 उन्होंने  मुझे  कहा  था  कि  हरियाणा  के  अन्दर
 विकास  की  इतनी  गुंजाइश  है  कि  हरियाणा
 का  अगर  पूरे  तौर  पर  विकास  किया  जाय  तो
 यह  एक  बहुत  उत्तम  राज्य  बन  सकता  हैं  ।
 उसके  लिए  उन्होंने  सुझाव  दिया  कि  जमुना
 के  ऊपर  किसान  डैम  बनाया  जाय  ।  आपको
 भी  ध्यान  होगा  कि  यह  जमुना  पर  किसान
 डैम  बनाने  सम्बन्धी  मामला  पहले  भी  यहां  पर
 आया  है  और  यह  योजना  पिछले  कई  वर्षों  से
 सरकार  के  विचाराधीन  है  लेकिन  आज  तक
 वह  बन  नहीं  पाया  है।  जमुना  पर  यह  किसान
 डैम  बंध  जाने  से  उत्तर  प्रदेश  को  भी  पानी  दिया
 जा  सकेगा  और  हरियाणा  को  भी  पानी  देकर
 उसकी'  कमी  को  पूरा  कर  संकते  हैं  7  हरियाणा
 के  अन्दर  आज  यह  स्थिति  है  कि  अम्बाला  जिले
 के  अन्दर  पीने  का  पानी  नहीं  मिलता  है।  महेन्द्र-
 गढ़  जिले  में  भी  पीने  का  पानी  नहीं  मिलता  है
 और  गुड़गांव  जिले  की  कई  तहसीलों  के
 अन्दर  पीने  के  लिए  जितना  स्वच्छ  जल
 चाहिए  वह  नहीं  मिलता  है  तब  खेती  के  लिए
 पानी  मिलने  की  तो  बात  ही  दूर  रही  ।  इसलिए
 में  समझता  हूं  कि  यहां  पर  जो  पानी  की  समस्या

 है  उसे  यह  दोनों  बांध  बना  कर  अर्थात्‌  .घग्गर

 पर  बांध  बना  कर  और  जमुना  पर  किसान
 डैम  बना  कर  हल  किया  जां  सकता  है  1  भघंग्घर
 हालांकि  वह  पैरीनियल  रिवर  नहीं  है  तो  भी
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 बरसात  के  अंदर  उसमें  इतना  पानी  आ  जाता
 है  कि  उस  पर  बांध  बना  कर  उसका  सदुपयोग
 किया  जा  सकता  है  ।  उस  पानी  को  अगर
 हम  समुद्र  में  जाकर  जाया  होने  से  रोक  सके
 और  उस  पानी  को  रोक  कर  अगर  हम  धर
 के  ऊपर  बांध  बना  दें  और  उधर  जमुना  के
 ऊपर  किसान  बांध  बना  दें  तो  यकीन  मानिये
 हरियाणे  को  पानी  की  कोई  भी  कमी  किसी
 तरीके  की  नहीं  रहेगी  और  हरियाणे  के  खेत

 हरे  भरे  ओर  लहलहाते  हुए  आपको  देखने  को
 मिलेंगे  और  उस  पर  भारतवर्ष  गर्व  अनुभव  कर
 सकेगा  और  हरियाणा  एक  गौरव  का  स्थान
 सबकी  नजरों  में  प्राप्त  कर  लेगा  ।  इसलिए
 इस  दिशा  में  ध्यान  देने  की  आवश्यकता  है  |
 में  इसलिए  इसकी  शिकायत  कर  रहा  हूं  कि
 उसकी  विकास  योजनाओं  के  ऊपर  जितना
 धन  खर्च  करना  चाहिये  उतना  धन  खर्च  नहीं
 क्या  जा  रहा  है  |

 चंडीगढ़  में  जब  कनसलटेटिव  कमेटी  की
 मीटिंग  हुई  थी  उस  समय  वहां  यह  प्रश्न  आया
 था  कि  ट्यूब  वालों  को  बिजली  नहीं  मिल

 रही  है।  उस  समय  इसके  जो  कारण  बताये
 गये  थे  उनमें  से  एक  यह  था  कि  बिजली  तो

 हमारे  पास  पर्याप्त  मात्रा  में  है  लकिन  उस
 बिजली  को  पहुंचाने  क ेलिए  जितना  मैटीरियल

 चाहिये,  लाइन  क़ो  वहां  तक  पहुंचाने  के  लिए
 जितना  मेरी  रियल  चाहिए  वह  हमारे  पास  नहीं
 है  ।  यह  इतनी  आवश्यक  चीज़  है  कि  मैटीरियल
 की  बात  इस  सम्बन्ध  में  करना  बेमानी  मालूम
 देता  है।  पानी  के  बगैर  हरियाणा  की  फसलों
 को  नुकसान  उठाना  पड़  रहा  है  ।  में  कहना
 चाहता  हूं  कि  ऐसी  अवस्था  में  क्या  हम  इस
 बात  पर  विचार  नहीं  कर  सकते  हूँ  कि  इन
 लाइनों  को  बिछाने  के  लिए  मैटीरियल  मंगवा
 कर  उन  ट्यूबर्वलज  के  लिए  हम  बिजली

 मुहैया  करें  ?

 एक  और  विचित्र  बात  है  जो  में  आपके
 सामने  रखना  चाहता  हूं  ।  जिस  रेट  पर  हम
 उद्योगों  को  ब्रिज ली  देते  हैं  उससे  महंगे  रेट  पर
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 हम  खेती  के  लिए,  सिंचाई  के  लिए  आज
 किसानों  को  बिजली  देते  हैं।  मेरा  खयाल  है
 कि  इस  प्रकार  की  अनहोनी  बात  और  कहीं
 नहीं  होती  होगी  जैसी  यहां  हो  रही  है।  कृषि
 के  लिए  महंगी  दरों  पर  और  उद्योगों  के  लिए
 सस्ती  दरों  पर  जो  बिजली  दी  जा  रही  है,
 इस  असमानता  को  मैं  चाहता  हूं  कि  हम  शीघ्र
 दूर  करें
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 एक  मामूली  सी  बात  को  हमारी  सरकार
 ने  अपने  सम्मान  का  प्रश्न  बना  लिया  है  v
 आप  जानते  हैं  कि  हरियाणा  के  जो  कर्मचारी
 हैं  वे  पहले  पंजाब  के  कर्मचारी  थे  ।  दोनों  ही
 गवरनंमेंट्स  क ेआदमी  एक  ही  इमारत  में  काम
 करते  हैं,  एक  जैसे  घरों  में  रहते  हैं,  एक  जैसा
 काम  करते  हैं  7  लेकिन  पंजाब  गवर्नमेंट  ने
 केन्द्रीय.  दरों  पर  अपने  कर्मचारियों  को
 महंगाई  भत्ता  दे  दिया  है  और  हरियाणा
 की  सरकार  ने  भी  उन्हीं  दरों  पर  महंगाई  भत्ता
 दिया  है  लेकिन  पिछले  नौ  महीने  का  महंगाई
 भत्ता  उनका  बकाया  है  जिसको  देने  से
 हरियाणा  की  सरकार  इन्कार  कर  रही  है  ।

 एक  अंग्रेजी  में  कहावत  है  :
 ‘To  swallow  a  camel  and  strain  at  a

 gnat’,

 पूरे  ऊंट  को  निगल  गए  लेकिन  जो  नकेल
 है  उससे  परहेज  कर  रहे  हैं  7  यह
 उचित  बात  नहीं  है।  कर्मचारियों  ने
 वहां  आन्दोलन  किया  था।  उस  आन्दोलन
 के  नतीजे  के  तौर  पर  आप  उनको  कड़े  दंड  देने
 जा  रहे  हूँ  ।  चंडीगढ़  में  रहने  वाले  हर  एक
 हरियाणा  के  कर्मचारी  को  चार्ज  शीट  किया  जा

 रहा  है  जो  आन्दोलन  में  शामिल  हुआ  था  ।
 उसको  कहा  जा  रहा  है  कि  तुम्हें  दो दिन  की
 तनख्वाह  नहीं  दी  जाएगी  क्योंकि  तुम  हड़ताल
 में  शामिल  हुए  थे  ।  इसको  ब्रेक  इन  सर्विस

 द्वीप  हम  करेंगे  ।  सरकारी  कर्मचारियों  की
 जो  उचित  मांगें  हैं  और  उनके  लिए  अगर  वे
 आन्दोलन  करते  हैं  तो  उनको  दंड  देने  की
 आवश्यकता  नहीं  है।  आपको  उनकी  गुडविल

 जीतने  की  कोशिश  करनी  चाहिये,  उनके  साथ
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 प्रेम  और  सदभावना  का  व्यवहार  करना
 चाहिये।  उनको  आपको  समानता  का  विश्वास
 दिलाना  चाहिये  ओर  विकास  कार्यों  में  आपको
 उनका  सहयोग  लेना  चाहिये  |

 हरियाणा  का  देश  की  प्रतिरक्षा  की  दृष्टि
 से  बड़ा  महत्व  है  ।  हरियाणा  का  फौजी
 आज  भारत  में  ही  नहीं  बल्कि  संसार  भर  में
 प्रसिद्ध  है।  जिस  तरह  से  चंडीगढ़  के  प्रशासन  ने

 वहां  पर  उनके  लिए  एक  डिफेंस  कालोनी  बनाई
 है  और  वहां  सैनिक  भाइयों  को  सहायता
 और  सुविधा  दा  है  उसी  प्रकार  की  डिफेंस
 कालोनी  हरियाणा  के  अन्दर  भी  बननी
 चाहिये  ।

 पिछली  सरदार  ने  एक  बात  बड़ा  जुल्म
 किया  था  वहां  के  विद्यार्थियों  क ेसाथ  ।  पांचवीं
 से  आठवीं  तक  पढ़ने  वाले  विद्याथियों  के  ऊपर
 उसने  दुबारा  फीस  लगा  दी  थी  t  में  आशा
 करता  था  कि  इस  बजट  में  उनको  राहत  दी
 जाएगी  ।  लेकिन  ऐसा  नहीं  किया  गया  है  ।
 में  चाहता  हूं  कि इसको  भी  आप  देखें

 चार  घंटे  का  समय  इसके  लिए  तय  हुआ
 था।  विचार  यह  था  कि  अगर  आज  नहीं  तो
 कल  या  कुछ  समय  के  बाद  इस  पर  यहां  बहस
 हो।  लेकिन  वह  मौका  भी  हम  लोगों  से  छीना
 जा  रहा  है  और  आज  ही  केवल  एक  घंटे
 के  अन्दर  इसको  पास  किया  जा  रहा  है  1
 इतने  कम  समय  में  इस  महत्वपूर्ण  विषय  के
 साथ  न्याय  नहीं  किया  जा  सकता  है  1  अगर
 आपने  समय  कम  ही  करना  था  तो  आप  चार
 के  बजाय  दों  घंटे  कर  सकते  थे  ताकि  सदस्यों
 को  अपनी  बात  कहने  का  पूरा  मौका  मिल
 जाता  ।

 MR.  DEPUTY-SPEAKER  :  We  are
 not  discussing  the  main  Haryana  budget
 but  only  vote  on  account,

 SHRI  K,  M.  ABRAHAM  (Kotia-
 yam):  The  hon,  Member  from  Haryana
 representing  the  Congress  who  spoke  did
 not  say  anything  about  the  firing  which
 took  place  there  on  the  Sth  instant.  The
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 imposition  of  President’s  zuie  in  Har-
 yana  to  suit  the  convenience  of  the  Con-
 gress  Party  has  introduced  a  new  phase
 in  the  post-election  period,  in

 of

 h
 period  you  have  toppled  down  mogipbt
 the  non-Congress  governments.  —  In
 front  of  us,  there  are  budgets  of  two
 other  States,  UP  and  West  Bengal.  Per-
 haps  if  this  is  going  to  happen,  during
 the  next  year  we  will  have  to  discuss  al-
 most  the  budgets  of  all  States  where
 Congress  is  in  a  minority.

 The  people  of  Haryana  have  witnessed
 during  the  last  couple  of  months  that
 the  Congress  Party  is  determined  to
 crush  all  the  democratic  aspirations  of
 the  people.  I  had  occasion  to  visit  Har-
 yana  recently  and  I  was  shocked  to  sec
 the  fantastic  powers  enjoyed  by  the
 bureaucrats  in  that  State.  In  Karnal
 district,  people  harassed  by  the  police
 atrocitics  have  been  agitating  against
 certain  police  officials.  They  have
 been  intimidating  the  people  and  extract-
 ing  money  from  them.  When  people
 agitate  for  their  democratic  rights,  the
 police  authorities  resort  to  gangster  me-
 thods  to  terrorise  the  people.  When
 our  party  decided  to  organise  a  ineeting
 on  the  Sth  of  this  month,  police  resorted
 ¢o  atrocities,  A  peaceful  demonstration
 was  taking  place  for  the  abolition  of
 betterment  levy,  reduction  of  taxes  and
 school  fees  and  land  to  the  tiller.

 But  when  the  procession  passed  in  front
 of  the  police  station  at  Indri,  some
 goondas  came  from  the  police  station
 and  attacked  the  procession,  police  fired
 on  the  demonstrators  and  lathi-charged
 them  in  the  name  of  law  and  order.
 Mounted  police  also  charged  the
 people.  3  persons  were  severly  injured
 and  4  persons  were  arrested  and  beaten
 in  the  lock-up.  The  police  fabricated
 the  story  that  there  was  a  clash  Letween
 the  right  and  left  communists.  How-
 ever,  the  Right  Communist  Party  denied
 that  there  was  any  clash.  Not  only
 that.  Both  the  parties  asked  for  a  judi-
 cial  enquiry  into  the  firing  and  imme-
 diate  suspension  of  the  police  officers
 concerned.  Shri  Bijoy  Modak,  member
 of  this  House  and  myself  went  to  Karnal
 to  study  the  situation.  When  we  discus-
 sed  the  matter  with  the  police  officials,
 we  were  convinced  ahout  the  hand  of  the
 police  officials  behind  these  nefarious
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 acts.  The  Bar  Association  of  Karnal
 itself  demanded  a  judicial  enquiry  and
 transfer  of  the  concerned  officials.  T
 was  astounded  to  see  some  local  lawyers
 also  being  severly  beaten  by  the  police.
 Shri  Satwant  Singh,  Secretury  of  the
 Punjab  unit  of  our  party  went  to  siudy
 the  situation.  He  was  also  arrested  avd
 ill-ireated.  Our  Party  Secretary,  Shri
 Dharm  Singh  and  one  advovate.  Shri
 S.  M.  Ashbri  were  also  arrested,  dragged
 on  the  street  and  mercilessly  beaten  by
 the  police  of  Indri.  I  met  people
 from  all  walks  of  life  and  found  a  great
 deal  of  indignation  against  the  SHO,
 Indri—Shri  Prem  Raj—and  the  Deputy
 Commissioner,  Shri  A.  Banerjee.  Unless
 these  officials  are  immediately  suspended
 and  a  judicial  enquiry  is  conducted  into
 the  police  excesses,  the  people  are  hourd
 to  react  sharply.
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 Sir,  a  word  about  the  Haryana  Road
 Transport  Workers.  For  dearncss  al-
 lowance  and  bonus  they  began  to  agitate.

 A  token  strike  took  place  on  0th  Jan-
 uary.  On  the  8th  and  9ih  of  February
 also  there  was  a  token  sirike.  The  Mi-
 nister  of  State  in  the  Ministry  of  Educa-
 tion  at  the  Centre  intervened  for  con-
 ciliation  but  he  failed.  Then  our  hon.
 Home  Minister  also  intervened  to  ex-
 plore  the  possibilities  of  a  settlement,  I
 pity  the  hon.  Ministers  because  during
 the  negotiation  period  itself  the  Harvana
 Government  victimised  the  leaders  of
 the  movement.  Some  35  members  were
 arrested.  They  were  suspended  and
 they  were  given  show-cause  notice  for
 participating  in  the  strugale.  he  victi-
 misation  steps  taken  against  them  must
 be  immediately  withdrawn  «nd  the  dis-
 pute  settled  immediately.

 Recently,  the  anti-labour  policy  of  the
 Haryana  Government  was  ‘seen  with
 regard  to  the  dispute  of  Hindustan  Twy-
 ford  Ltd.,  Bahadurgarh.  In  this  factory
 the  workers  are  paid  only  Rs,  60.00  as
 wages  and  no  dearness  a!lowance  linked
 with  the  price  index  is  paid.  The
 management  instead  of  accepting  the
 reasonable  demands  of  wage  <ise  and
 dearness  allowance  provoked  a  strike.
 When  a  deputation  of  workers  met  the
 Union  Labour  Minister  he  agreed  to
 settle  the  dispute  through  negotiations,
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 but  the  management  refused  and  the
 Haryana  Government  instead  of  taking
 action  against  the  management  issued
 prohibitory  order  against  the  workers.

 The  adamant  management  resorted  to
 large-scale  victimisation  while  the  Union
 Labour  Ministry  was  observing  the
 whole  show  as  a  silent  spectator.

 How  can  industrial  peace  be  main-
 tained  when  the  Goveriment  refused

 to  take  action  in  favour  of  the  workers
 in  such  cases?  I  wamt  to  say,  Sir,  a
 word  about  the  Electricity  Board,  There
 is  corruption  by  officials  while  giving
 new  electricity  connections  for  tubewells
 and  other  purposes.  Government  failed
 to  concede  the  demands  of  the  people
 of  Indri  at  Karnal  District  regarding
 S.D.O.  electricity.  Inadequate  supply
 of  electricity  to  peasants  lead  to  incon-
 venience  to  them  and  loss  of  production
 is  the  net  result.  Inability  of  the  poor
 peasants  to  pay  the  high  rate  for  elec-
 tricity  lead  them  to  hardship.  I  also
 bring  to  the  attention  of  the  Govern-
 ment  the  failure  of  irrigation  officials  to
 close  the  gates  of  sub-canals  at  Karnal
 district  in  time,  which  lead  to  flooding

 of  the  fields  and  loss  of  food  production
 in  thousands  of  acres  of  lands.

 High  cost  of  education  in  primary  and
 secondary  schools  in  Haryana  _  Statc
 hinder  the  study  of  the  young  generation
 to  a  great  extent.

 Reduction  in  the  posts  of  high  officials
 in  all  Revenue  Department  is  the  one
 way  to  save  economy  in  the  administra-
 tion.

 When  Punjab  Government  is  remov-
 ing  the  betterment  levy  I  wonder  why
 the  bureaucratic  government  of  Haryana
 refuses  to  do  it.  So  also,  there.  is  the
 case  of  reduction  of  high  taxes.  The  Go-
 vernmemt  failed  to  implement  land  re-
 forms  and  distribute  land  to  the  actual
 tillers  and  landless  labourers.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K,  C.  PANT):  Mr,  Deputy-
 Speaker,  Sir.  I  do  not  have  much  time
 to  reply  to  the  various  points  that  have
 been  raised  and  I  hope  hon.  Members
 will  appreciate  my  difficulty  in  this  re-
 gard  and  be  indulgent  in  this  respect.
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 Taking  the  points  made  by  Shri  Abra-
 ham  just  now  about  the  firing,  I  may
 tell  him  that  according  to  our  informa-
 tion  the  firing  was  not  indulged  in  by
 the  police  but  it  was  done  by  a  private
 individual  who  was  standing  there  and
 he  fired  into  the  air  in  order  to  disperse
 the  people  who  were  attacking.

 The  other  point  that  he  raised  was
 about  some  gate  not  being  closed  and
 thereby  the  land  being  flooded.  This
 took  place  at  3  a.m,  and  because  we  did
 not  want  to  stop  the  water  flowing  it
 took  44  hours  to  stop  this.  He  should
 appreciate  this  point.  This  instance
 would  show  that  one  should  be  very
 careful  in  the  kind  of  insinuation  one
 makes,  particularly  when  one  deals  with
 police  and  other  authorities  who  are  try-
 ing  to  discharge  their  duties  and  that  one
 should  not  make  insinuations  on  the
 floor  of  the  House  on  the  basis  of  in-
 correct  information,

 Some  hon,  Members  wanted  a  discus-
 sion  on  the  budget.  But  I  must  frankly
 say  that  we  in  the  Government  hope
 that  it  will  not  be  necessary  to  discuss
 the  budget  here  and  that  the  full  year’s
 budget  will  be  considered  by  the  State
 legislature  when  normal  conditions
 would  be  restored  very  soon  in  Haryana
 and  that  the  developmental  projects  and
 so  on  that  they  wanted  to  undertake  will
 be  undertaken  by  the  new  government
 there.

 SHRI  K.  M.  ABRAHAM:  I
 produce  the  cartridges  used  by
 police,  if  so  desired,

 can
 the

 SHRI  K,  C,  PANT  :  I  have  given  the
 information  that  I  have  with  me.

 it  is  a  fact  to  be  noted  that  last  year
 there  was  an  uncovered  gap  of  Rs,  5.93
 crores  in  the  budget.  Now  this  has
 been  reduced  to  Rs.  5  lakhs  which
 I  think  is  an  achievement.  And  _  this
 has  been  done  through  larger  revenue
 realisation  and  through  reduction  in  re-
 venue  expenditure  and  larger  sale  pro-
 ceeds  of  land  etc.  The  next  year’s  bud-
 get  will  be  a  balanced  budget,  as  some
 hon.  Members  remarked.  The  Plan
 outlay  has.  been  restricted  to  the  resour-
 ces  in  sight.  Now,  in  spite  of  this,  every
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 attempt  has  been  made  to  see  that  the
 priority  sectors  do  not  suffer.  In  res-
 pect  of  agriculture,  for  instance,  a  signi-
 ficant  amount  will  be  distributed  through
 the  various  agricultural  finance  institu-
 tions  like  the  Land  Mortgage  Bank.
 The  amount  will  be  Rs.  2.4  crores  next
 year  for  which  Rs,  6  lakhs  will  be  the
 State  contribution.  The  Agricultural
 Refinance  Corporation  will  also  make  a
 larger  contribution,  So,  it  is  against  this
 background  that  next  year’s  outlay
 should  be  seen.

 Various  references  were  made  to  irri-
 gation,  flood  control,  power  and  so  on
 and  so  forth.  I  will  briefly  mention  a
 few.  So  far  as  flood  control  goes,  a
 dam  on  the  river  Yamuna  has  been
 planned  by  the  UP  Government.  Then,
 Ujeena  is  a  inter-State  drainage  scheme
 which  passes  through  Rajasthan  and  UP.
 The  allotment  next  year  for  flood  con-
 trol  and  drainage  including  Ujeena,
 is  Rs.  82.5  lakhs.  Then,  on  Gaunchi
 drain  substantial  work  has  been  done
 and  it  will  be  completed  before  the
 monsoon.  Similarly,  in  ‘1967-68
 Rs.  92  lakhs  was  spent  on  improv-
 ing  drainage.  Several  schemes  are  under
 consideration  for  flood  control  like
 Sahibi,  Markanda  and  Ghaggar.

 Then,  about  irrigation,  in  the  fast
 couple  of  years  remarkable  progress  has
 been  made  in  the  matter  of  tubewells.
 There  were  20,000  tubewells  in  the
 State  only  last  year  and  this  year  7,000
 were  constructed  or  planned  to  be  con-
 structed  and  a  bulk  of  them  have  been
 constructed.  The  target  for  next  year  is
 another  10,000  tube-wells.  Therefore,  in
 the  course  of  two  years,  we  will  have  al-
 most  doubled  the  number  of  tube-wells
 in  Haryana.  This,  I  think,  is  a  signal
 achievement.  I  will  not  go  into  the
 other  irrigation  schemes  which  have
 been  taken  up  along  with  this,

 शी  अब्दुल  गनो  दार  :  क्या  उजीना  इन
 को  ज्यादा  डीप  किया  जा  रहा  है,  अगर

 हां,  तो  कब  तक  ?  क्‍या  राजस्थान  वाले
 ज्यादा  पानी  ले  लेंगे,  ताकि  गुड़गांव  की  फिरोज़-

 पुर  झ्विरका  और  नूह  तहसीलें,  जो  कि  बिल्कुल
 बर्बाद  हो  गई  थीं,  फिर  बर्बाद  न  हों  ।
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 शक  कष्ट  चन्द्र  पन्त  :  इस  साल  फ्लड  कंट्रोल
 के  लिए  82,50,000  रुपया  रखा  गया
 है।
 Then,  a  point  was  raised  about  the

 Punjab  University  that  nobody  from
 Haryana  is  there  in  the  Senate  of  the
 Punjab  University.  This  matter  has  al-
 teady  been  discussed  in  the  Haryana
 Consultative  Committee  and  it  is  pro-
 posed  to  take  steps  to  give  due  represen-
 tation  to  Haryana.  I  do  think  that  in
 bodics  like  this  the  very  best  people
 should  be  taken.  3  am  glad  that  this
 complaint  of  my  hon.  friends  will  be  re-
 moved  as  soon  as  possible.  Steps  will
 be  taken  to  give  due  representation.

 SHRI  RANDHIR  SINGH:  What
 about  the  change  of  name?  You  are
 not  hearing  me,

 SHRI  K,  C.  PANT:  I  have  heard
 you.  If  I  choose  to  ignore  you,  you
 sheuld  conclude  that  I  do  not  want  to
 answer  it.

 Then,  something  has  been  said  on
 dairy  development,  particularly  by  my
 hon.  friend,  Shri  Randhir  Singh  and
 some  others,  and  rightly  so  because  dairy
 development  is  one  of  the  basic  poten-
 tials  of  Haryana.  The  Budget  include

 a  provision  of  Rs.  24.88  lakhs  for  this
 purpose.  A  milk  plant-cum-creamery
 in  the  public  sector  is  being  set  up  at
 Jind.  The  foundation  stone  of  this
 plamt  was  laid  by  the  Governor  on  8th
 March,  1968.  Certain  areas  in  Karnal
 and  Gurgaon  districts  have  been  selected
 for  intensive  cattle  development,  These
 afe  some  of  the  points  so  far  as  dairy
 development  is
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 My.  hon,  friend,  Shri  Xavier,  who  has
 now  gone,  intervened  briefly  to  make  a
 political  speech  in  which  he  talked  of
 land  revenue  and  so  on  and  so  forth.
 He  talked  of  various  other  schemes  but
 he  did  not  say  how  these  schemes  would
 be  financed.  If  he  suggested  that  land
 revene  should  go,  he  should  have  also
 suggested  how  resources  are  to  be  raised.
 Even  in  this  I  have  to  disappoint  him
 because  the  50  per  cent  surcharge  on
 land  revenue  and  on  property  tax  was
 levied  for  the  development  of  Kuru-
 kshetra  University  and  this  surcharge
 has  not  been  continued  during  the  next
 year.  Even  in  this  respect  I  have  to  dis-
 appoint  him.  There  is  no  political  point
 to  be  made  in  that.
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 So  far  as  power  and  water  distribution
 of  the  Bhakra  system  are  concerned,  it
 is  done  according  to  certain  formulation
 which  have  been  agreed  upon  and  it  is
 continuing  on  that  basis.

 Before  I  close  I  would  briefly  like  to
 refer  to  the  very  significant  improvement
 in  the  field  of  agriculture  which  has
 taken  place  in  Haryana.  Over  38  per
 cent  of  the  cultivated  area  is  covered  by
 irrigation.  Next  year  another  |  lakh
 acres  are  to  be  brought  under  irrigation.
 An  area  of  !  lakh  acres  is  expected  to  be
 covered  under  the  high-yielding  varieties
 programme  as  against  4.3  lakh  acres  this
 year.  It  is  expected  that  credit  of  more
 than  Rs,  6  crores  will  be  advanced  by
 the  co-operatives  to  agriculturists  next
 year  for  meeting  their  short,  medium  and
 long  term  credit  requirements.  A  bum-
 per  crop  is  expected  this  year.

 My  hon,  and  senior  friend,  Shri  Ab-
 dul  Ghani  Dar,  raised  the  point  of  ferti-
 lisers.  I  would  like  to  inform  him  that
 the  estimated  requirement  of  fertilisers
 in  1968-69  is  3  lakh  tonnes  worth  about
 Rs.  20  crores.  Credit  arrangements
 through  co-operatives  to  which  I  have
 just  now  referred  have  been  made  for
 Rs.  4  crores;  arrangements  already
 exist,  or  for  Rs,  10,17  crores  and  it  is
 expected  that  Rs.  4  crores  will  be  forth-
 coming  from  the  Reserve  Bank  and
 other  banks.  This  is  considered  to  be
 adequate  to  meet  the  estimated  require-
 ments.
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 धी  अब्दुल  गनी  दार  :  मेरी  शिकायत
 यह  थी  कि  वक्‍त  पर  नहीं  मिलती,  पीछे  मिलती
 है  जब  जरूरत  नहीं  होती  ।

 श्री  क्षण  चम्द्रपन्त  :  वक्‍त  पर  ही  मिलनी
 चाहिए।  सही  बात  है

 Another  point  mentioned  by  him  was
 with  regard  to  roads.  I  do  not  want  to
 go  into  all  the  details  but  I  can  assure
 him  that  provision  has  been  made  for
 the  construction  of  roads  in  the  scarcity
 and  flood-hit  areas.  Last  year  also  ex-
 penditure  has  been  undertaken  on.  this
 account.

 I  have  quickly  tried  to  cover  most  of
 the  points.  I  think,  the  House  will
 agree  with  me  that  in  the  very  short
 time  available  to  me  I  have  dealt  with
 most  of  the  issues  that  were  raised.  There
 is  only  one  other  point  which  I  would
 mention.  It  is  with  regard  to  one  state-
 ment  made  by  my  hon.  friend,  Shri
 Goel.  He  said  that  the  employees  are
 being  threatened  with  break  of  service
 in  Chandigarh.  That  is  not  quite  a  cor-
 rect  statement.  Certainly  they  are  be-
 ing  told  that  they  will  not  be  paid  for
 the  days  of  the  strike,  but  the  break  of
 service  question  is  not  there  now;  it  may
 have  arisen  at  one  stage,  I  do  not  know.

 श्री  अब्दुल  गनी  दार  :  बच्चों  पर  जुल्म
 नहीं  करना  चाहिए,  रहम  करना  चाहिए  ।

 जो  कष्ट  चन्द्र पन्त  :  में  तो  आपका  बच्चा
 हुं

 श्री  अब्दुल  गनी  दार  :  वह.  आपके  बच्चे
 ह।
 SHRI  K.  C.  PANT:  So  far  as  the

 basic  question  of  DA  is  concerned  I
 do  not  want  to  go  into  its  merits  but

 T  only  want  to  point  out  that  the  popular
 government,  only  a  few  months  back,
 took  a  decision  on  the  DA  matter  in
 which  it  gave  DA  to  its  own  employees
 after  the  Punjab  Government,  There  is
 now  two  month’s  gap  between  the  two
 DA  payments.  Therefore,  if  they  have
 not  observed  strict  parity  between  Pun-
 jab  and  Haryana  in  this  matter,  I  ask
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 would  it  be  correct  now  for  the  Central
 Government  to  observe  this  parity  and
 give  this  legacy  to  the  popular  govern-
 ment  that  will  follow  ?

 MR.  DEPUTY-SPEAKER:  There
 are  cut  motions  No,  |  to  16,  I  will  put
 all  of  them  together  to  the  vote  of  the
 House,
 All  the  cut  motions  were  put  and  nega-

 lived,
 MR.  DEPUTY-SPEAKER  :

 question  is  :
 “That  the  respective  sums  not  ex-

 ceeding  the  amounts  shown  in  the
 third  column  of  the  order  paper,  be
 granted  40  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Haryana,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,
 1969,  in  respect  of  the  heads  of  de-
 mands  entered  in  the  second  column
 thereof  against  Demands  No.  ¢o  30
 and  32  to  50”,

 The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER  The  ques-

 tion  is  :
 “That  the  respective  supplementary

 sums  not  exceeding  the  amounts
 shown  in  the  third  column  of  the
 Order  Paper  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  968  in  respect
 of  the  following  demands  entered  in
 the  second  column  thereof—

 Demands  No,  1,  I,  12,  16,  32,  43,
 44,  and  50.”

 The  motion  was  adopted.

 The

 8.36  hrs.

 HARYANA  APPROPRIATION
 (VOTE  ON  ACCOUNT)  BILL,  1968°

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  ०  PANT)  ;  On  behalf  of

 Shri  Morarji  Desai,  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  provide  for
 the  withdrawal  of  certain  sums  from  and

 *published  in  Gazette  of  India  Extraordinary  Part  II,  Section  2,  dated  20-3-68.


